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[Shri S. V. Ramaswamy.] 
Immediately on receipt of information 

about the accident, relief trains with medical 
vans and cranes were rushed from Bhadrak 
and Khurda Road along with railway doctors. 

The    unaffected    portion     of the 
Express train was despatched to the 
destination with a fresh engine and 
is expected to    reach    Howrah this 
evening. 

The General Manager along with other 
Senior Officers of the South Eastern Railway 
proceeded to the site soon after the news of 
the accident came and visited the site and the 
injured in hospital. 

A Member of the Railway Board has also 
left by air this morning to visit the site of the 
accident and the injured. 

Ex-gratia payment to the next of Kin of the 
dead and to the injured is being arranged. 

The Additional Commissioner of Railway 
Safety, Calcutta, is holding a statutory 
enquiry into this accident tomorrow. 

THE APPROPRIATION  (RAULWAYS) 
BILL, 1964—contd. 

MR. CHAIRMAN: We will continue the 
discussion of fhfc Appropriation (Railways) 
Bill, 1964. Shri Atwal will make his maiden 
speech. 
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indulgence a little as I have not had the 
opportunity of speaking on the Railway 
Budget. 

We are dealing with the appropria-
tions that the Railway Ministry proposes 
to make. I would like to deal with some 
of the misappropriations of the Railway 
Ministry which seem to be lost in the 
large amount of voluminous literature 
that they send us, because of the large 
revenue that they bring to the Central 
Government, In fact, the Railway 
Ministry has become practically a second 
Government earning nearly as lAuch 
revenue and employing a large number 
of people all over India, and it has also 
become a law unto itself in many 
matters. The Supreme Court judgments 
against some of their decisions are 
known to us. I would like the railway 
administration to change themselves. We 
are supposed to be working in a 
democratic set-up of Government, and in 
a democratic set-up of Government the 
first thing necessary is that the law of the 
land should be equal and uniform for 
everybody and that it should be observed. 
It is not right for the Railway Ministry to 
disregard the law or to try to circumvent 
the law to provide opportunities for 
promotions and that sort of other things 
for certain types of people. If a certain 
type of preference has to be jhown, it 
must be done properly by the normal 
methods, by rules, by permission of this 
House, through the Public Service 
Commission and ether avenues that are 
open to them, not arbitrarily, as appears 
to have been done. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI S. V. 
RAMASWAMY) : How? What powers? 
Would you kindly cite some instances? 

SHRI DAHYABHAI V. PATEL: Yes, 
yes, since the Minister has asked me, 
may I draw his attention to the case of 
the employees in the office of the 
Railway Board and the representations 
that  they; made?    Their case is 
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before the Supreme Court yet; I think 
part of it is decided and a part is stili 
there. 

As regards the answer that are given in 
this House, I am afraid I am not always 
satisfied with the answers. May not be 
deliberately; I know the hon. Minister 
sitting opposite is reasonably 
accommodative and he does not try to 
mislead us, but 1 am sorry I cannot say 
so about his colleague; I do not know 
whether he even tries to go into the 
matter. If you want an example, it is 
here. On the 10th of December, 1959, 1 -
.sked a question: 

"Will the Minister of Railways be 
pleased to state: 

(a) whether any plans for ex-
tending the length of the railway 
platform at Baroda have been made 
or approved by Government and, if 
so, how far the work has progressed; 

(b) whether the question of 
widening the island platform is 
being considered; and 

(c) whether Government propose 
to construct an overbridge over the 
railway lines to facilitate vehicular 
traffic?" 

The  answer given by Deputy Minister, 
Shri Shah Nawaz Khan, was; 

"(a) Plans for lengthening the 
platforms at Baroda have been pre-
pared. Due to limited availability of 
funds the work has not yet been taken 
up." 

   

SHRI S. V. RAMASYAMY; The 
Ministryi is one and I am sorry my friend 
is ditinguishing one Minister from 
another.   It is not to be so. 

SHRI DAHYABHAI V. PATEL: I 
agree that the Ministry is one. I am only 
relating my personal experience, Madam; 
I speak from personal experience, and 
since he has asked me 

to substantiate, I am giving a categorical 
answer and proving it. The answer was 
given that the work could not be taken in 
hand because of paucity of funds. After 
giving notice of this question I went and 
saw the General Manager at Bombay and 
said; "This is very essential." He said: "I 
am going to Baroda. Will you come with 
me? I said: "Yes, I shall meet you at 
Baroda." I went and explained to him all 
the difficulties the people were 
experiencing. He said: "Your case is 
justified and right. I will do it. Only one 
condition. Please do not make noise in 
Parliament. The Minister might have said 
something." Fortunately, that Railway 
Manager has since retired; so I am saying 
this now and did not refer to it all this 
time. This is how some of our Ministers 
come prepared. The same is the case 
about my question relating to the Amroha 
Railway station when the staff there "was 
transferred after the by-election at 
Amroha. And I was told that there was no 
transfer. I would like my friend sitting 
opposite, the colleague of the Minister, to 
go into the question and find out how 
many people were transferred. The 
Deputy Minister went there and showed 
wild temper against the staff. He accused 
the people of helping the opponents of the 
Congress. Surely the railway 
administration cannot behave like this. 

Madam, I would also crave your in-
dulgence to refer to two or three 
questions answered in this House. 
Madam, I had asked a question about the 
Bhavnagar-Tarapore Railway and the 
survey carried out with regard to that. I 
had also referred to the large sum of 
money that the Government of the old 
State of Baroda paid to the Indian 
Railways for construction of this railway. 
We are told today, after the Railways 
have been sitting on this sum for 25 
years, that a survey has been carried out 
and the prospects of this line as being 
financially paying do not appear to be 
correct. I should like to know whether 
this is true or not or whether    the 
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figures are manipulated. I am prepared to 
sit with the Minister, with the General 
Manager of the Railway at Bombay and 
prove to him that this answer is false. The 
prospects of traffic on that line are 
immense. The convenience to the people 
would he immense if this line was 
opened up. But somehow the Railway 
has nade up its mind not to do it. 
Somebody in the Railway has been very 
clever, somebody who did not want this 
line to come about went and brought 
somebody to say something against the 
project. There is a quarrel about the 
alignment. One person says, "Go uk 
Vansad". Another person says, "Go by 
the other way." And in this quarrel the 
Railway has been sitting tight on this 
money. And they have the cheek to credit 
this money that has been paid into their 
account to the General Revenues so that 
nobody may raise a question about it. 
Madam, I have a habit of being a little 
persistent even though T get rebuffs from 
the Railway Ministry to go on pointing 
out about this injustice to Gujarat. Since 
they got the money for a specific purpose 
they must fulfill the contract or return the 
money. Rut why should they return the 
money after sitting on it for 25 years? 
The money must have doubled or trebled 
and in this money even ten lines could be 
constructed. 

Saurashtra has a large number of metre 
gauge lines which are inconvenient. 
Transport is expensive because 
transhipment is necessary. Madam, it is 
neeessary to link Saurashtra with the 
broad gauge railway system all over 
India. And from that point of view this 
link that was proposed by the Govern-
ment of Maharajadhiraj Sayaja Rao, the 
then Ruler of Baroda, was the proper way 
and the then railway administration 
welcomed it. But some wires were 
pulled. Some influence prevailed and that 
line has been stopped. It is a great 
injustice to Gujarat. I would urge the 
Railway Ministry to revise their ideas on 
this.      But  they still persist  in  say- 

ing that this line is not going to be 
economical. I would like them to go into 
it. I am prepared to spend any amount of 
time necessary to prove that there is 
enough traffic. If '.heir eyes were open, 
they would just sit on the Ahmedabad 
roadside and see the number of trucks 
going to Saurashtra. All that traffic 
would be open to the Railway if they 
really want to serve this area. My suspi-
cion is that step-motherly treatment is 
being shown to Gujarat. The same is the 
case with Jhund-Kandla section. 

DR. SHRIMATI SEETA PARMANAND 
(Madhya Pradesh): Is it only to Gujarat? 

SHRI DAHYABHAI V. PATEL: Par-
ticularly to Gujarat because Gujarat has 
got a very small number of people in this 
House. And, therefore, the voice of 
Gujarat is feeble. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): But it has very important 
people like you. 

SHRI DAHYABHAI V. PATEL; What 
is my voice, Mr. Akbar Ali Khan? I am 
only one amongst how many? 

DR. SHRIMATI SEETA PARMA-
NAND:   It is Gandhiji's province. 

SHRI DAHYABHAI V. PATEL: I am 
glad to see that there are some Members 
in the Congress who still remember 
Gandhiji. But I know they still remember 
the name of Gandhiji when it is a 
question of getting votes. But they have 
given a go-by to the Gandhian policy. 
Why take his name in these small things? 

Madam, I was referring to the Jhund-
Kandla line. When the port of Kandla 
was built, it was built not only to give an 
outlet to the hinterland but also it was a 
strategic point which could be useful for 
our defence. This has been utterly for-
gotten. Kandla was to have been linked    
with    Veeramgam.      Kandla 
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was also to have been linked to Delhi by 
broad gauge. What influence has worked 
against all this I do not know because I 
was not very much in touch with what 
happened in Delhi for nearly a decade. I 
have just iather-ed scraps of information. 
What was to be a broad gauge link from 
Delhi to Kandla has become a metre 
gauge link and what was to have been a 
broad gauge from Veeramgam is still in 
the air and now a difference of opinion 
has been raised: Why not this line, why 
not that line? Madam, I would like to say 
that in the case of a strategic line the 
quickest line is the Best line .if you are 
thinking of the defence of the country. In 
the present context of defence, will you 
not revise your ideas and have defence as 
the uppermost and more specific  point? 

And, Madarn, what is the provision 
that the Railways make? They make a 
token provision of Rs. 1 lakh. Are they 
going to build a railway line in Rs. 1 
lakh? Are you going to delude the people 
of Gujarat by these methods? 

DR. SHRIMATI SEETA PARMA-
NAND: Token provision is the usual 
method in budgeting. 

SHRI DAHYABHAI V. PATEL: Why 
do you not give token provision for all 
the items so that the Minister may 
distribute his favours as he likes and this 
misappropriation may not be necessary 
at the end of the year? Why is it 
followed particularly in this case? 

Madam, if the Kandla link is to be 
useful, it will serve not only the purpose 
of defence but also of opening up not 
only the hinterland of Gujarat but of 
several parts of Rajasthan and of 
providing a quick link with Delhi and 
Punjab. The port of Bombay is 
overcrowded so often. 

Madarn, I have been a Member of the 
Port Trust and I have lived in Bombay 
very long.      I    know    what 

happens there. Overcrowding, holdup, is 
a known Thing. Strikes are also very 
frequent. From that point of view, in 
Government's own interest Government 
should think of an alternative which 
would be available in times of need, in 
times of difficulty. Here it is not a 
question of tiomDay or any other place. It 
is a question of shipping in general. We 
want more of ports. Here is a port that we 
have built. Only connections are not 
provided. It is not like the highway 
programme which is going on. In 
Gujarat, there are at least six projects 
where roads have been built but culverts 
have not been bridged. When culverts are 
built approach roads are not built to con-
nect them and so on. Why somebody is 
sitting quietly and not doing his bit? They 
say, "No provision this year. We will do 
it next year." Now, I am afraid, this may 
be all right in case of certain smaller 
municipalities or local boards. It may be 
even all right in the case of small States 
like the State of Gujarat. But the railway 
admfrflslratlon has no reason to behave 
like this. The Railways have got money 
enough. Whyi do they not use    it    
properly? 

While I have had so many things to say 
against the railway administration, I 
would like to say that I was very glad to 
learn that the Railways are thinking of 
increasing the number of De-luxe trains. 
The hon. Minister sitting opposite would 
recollect that practically every year, 
while speaking on the Railway Budget I 
have been asking for more De-luxe 
trains. It is a quick, convenient and cheap 
way of taking over the backlog of traffic. 
It will prevent your long waiting lists at 
your stations, Bombay and Delhi particu-
larly, and it will provide a more con-
venient way of transport. One more train 
like the De-luxe train running between 
Bombay and Delhi will enable the 
Railways to run four trains a week 
instead of two that they do now and it 
will provide a very great facility  to   the  
people.   The   railway 
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administration would itself know how popular 
the link with Amritsar has been and how 
crowded the train comes all through the 
season. It is not that this train is full only in 
summer. It is full even in the winter. That is 
my personal experience because I travel very 
often by that train and I think the records of 
the Railways will also show it. Why is it that 
the Railway is hesitant? Every time I have 
asked they have said: 'Dearth of foreign 
exchange' which argument has not convinced 
me. I am sure if the Railways want really and 
particularly with the large output in the 
railway workshops and other workshops in 
India, the foreign exchange components that 
would be required for increasing the number 
of De-luxe trains would not be very much 
difficult to find. I hope the railway 
administration will give some thought to this. 

I would also like to point out that with the 
increasing number of coaches, the first class 
without air conditioning and third class 
eoacnes on the De-luxe trains and the corridor 
arrangements, the train has become 
convenient to the passengers but it is quite a 
burden to the catering staff in the dining cars. 
With the same limited accommodation «nd 
with the same number of staff, they have to 
cater to twice the number of people. There is 
a long queue of people wanting to get a seat 
in the dining car if they want to eat anything 
or have a cup of tea. If the Railways are able 
to get more passengers, they must provide 
accommodation and if they are able to 
provide additional coaches for the third class 
and for the first class without air condition, 
there is no reason why an additional dining 
car should not be attached so that it will be 
convenient instead of people having to crowd 
into one coach all the time. 

I would also like to draw attention to the 
fact that this catering means a heavy strain on 
the .<taff. They start at 11 from Bombay, 
begin by serving of lunch,  they work practi- 

cally right up to night, up to 10 when they are 
serving dinner. They start serving tea at six in 
the morning and when they go to Amritsar on 
the train that goes to Amritsar, they will have 
a very very difficult time because they are 
working more than 24 hours. Besides, I am 
told that the Northern Railway treats the 
Western Railway in the most step-motherly 
manner. Apart from keeping the trains coming 
on the Western Railway outside the yard, the 
Railway staff on the De-luxe trains when they 
go to Amritsar do not get the normal 
convenience that is available to the staff of the 
Northern Railway. This is a serious matter 
which the Railway Minister should look into. 
We hear big talk about integration. What has 
this integration of one little thing like the 
Railways brought? I come by train very often 
and while the train comes in time right up to 
Delhi or Mathura, there is always a delay of 
one hour or so and *his is happening in the 
last lap which belongs to the Northern 
Railway and does not belong to the Western 
Railway and because it is a foreign railway, it 
is given a step-mothorly treatment. 

SHRI S V. RAMASWAMY: Nothing 
foreign.    It is a neighbour Railway. 

SHRI DAHYABHAl V. PATEL: I am glad 
that he says that it is a neighbour Railway but 
why do they not say that it is a sister Railway 
and must be given a sister's treatment. They 
must see that they make a note and ensure that 
all the staff do not do like this. It is also my 
experience that the train comes right up to 
Mathura or even up to Faridabad and if it does 
not stop at Faridabad, it stops at Nizamuddin. 

AN. HON. MEMBER: Bad neighbour. 

SHRI DAHYABHAl V. PATEL: We would 
like good neighbourly treatment and we 
would like to have good neighbourly 
treatment not only on the border but on the 
Railways also we would like to have   good   
neigh- 
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hourly treatment. This is a .-natter which 
the Railways should apply their minds 
to. This has been rightiy referred to again 
and again but the Railways do not seem 
to find a solution to it. They must find a 
solution. Sitting in Delhi right under the 
nose of the Ministry, how can they 
tolerate this, I do not understand. 

One thing more I would like to refer 
to. I have referred to the way in which 
the Railways seem to behave like a law 
unto itself. I want to refer to a case of a 
Railway employee who had asked to 
contest a municipal election. For two 
months he got no answer. He filed his 
nomination. He was elected. After he 
was elected, the next day he got a letter 
asking him to resign. I do not know 
under what law the railway ad-
ministration can ask an elected member 
to resign his seat anywhere. They went 
on persisting in asking him to resign. 

SHRI S. V. RAMASWAMY: He could 
not stand without the permission of the 
Railways which he did not obtain. 

SHRI DAHYABHAI V. PATEL: He did 
not obtain because if the Railways did not 
care to intimate him in time how is he at 
fault? He sent letters and telegrams and 
the railway! administration went to sleep 
and all this was done because somebody 
in that constituency was playing a clever 
trick. It is that somebody who made him 
to stand and that somebody wanted him to 
withdraw at the last minute after the day 
for further nomination was over so that he 
would get a walk-over. Normally, he had 
no chance for election. He used this poor 
man as a scapegoat but the railway 
administration—I do not know whether it 
was with their ' knowledge or not—did 
behave in aj most inefficient manner, to 
say the! least, if not in a callous manner to 
I the poor man who  is elected to the 

municipality. There are instances of the 
railway administration giving permission 
to their staff to become members of 
municipalities and local bodies. Are 
there not? What was the reason for not 
giving in this case? There is no reason. 
The man has a clean record, he has been 
doing a lot of social work. He has been 
on the local advisory board. He has b^en 
a member of the Bharat Sewak Samaj 
which is so dear to the Congress. In spite 
of all this, just to help r.ome-body, all 
this was done . . . (Interruptions.) 

SHRI SANTOSH KUMAR BASU 
(West Bengal): Which city? 

SHRI DAHYABHAI V. PATEL: 
Bhavnagar. Perhaps because in the old 
railway administration the manager of 
the old Railway and he used to sit on the 
same municipality, so the Manager or 
that officer there did not like that a junior 
officer should come on the same or I do 
not know why but this has been done in 
the most callous manner and particularly 
when the man continued to remain a 
member of the municipality and also 
doing his job in the railways for two 
years after that. There was not one inst-
ance where a report had to be asked from 
him or an explanation was asked asking 
him why he had failed to do his job. His 
only fault was that the railway 
administration in Bom&ay did not send 
him a reply. If you look at the files—I 
hope the hon. Minister will take the 
trouble—the order of not igiving him 
permission was passed the day after the 
general election took place. The General 
Manager's order or decision not to give 
him permission was passed the day after 
the election took place — that is perhaps 
after a message arrived by telephone that 
that fellow had been elected and he must 
be asked to resign. What a trick!- Why 
does the railway administration allow it-
self to be used as a cats-paw in this 
connection? If the railway administration 
does not mind it, then they should have 
said clearly. 'All right. yr1! are elected.      
If you   are   doing 
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good work on the railways—who are 
your employers—properly, we have no 
objection. We will give you permission. 
We will give you permission 
afterwards—ex-post facto as they say, if 
your work is all right.'. Now after two 
years the railway administration says: 
*You resign or we will dismiss you'. 
They dismissed him and that man is a 
poor man. He has not got money to 
engage rich lawyers and so his case went 
by default in the law courts. The railway 
administration engaged a large number of 
lawyers. Lawyers, as a profession, like 
the patronage of rich people and the 
Railway is one of the richest institutions 
in this country. Who would like to take 
up the brief of a poor man, a Railway 
employee who is dismissed, and stand 
against the might of the Indian Railways? 

SHRI   SHEEL     BHADRA     YAJEE 
(Bihar): The Swatantra Party. 

SHRI DAHYABHAI V. PATEL: Tlie 
poor man continued to suffer. You say 
Swatantra Party? Yes, the Swatantra 
Party is a party for the poor people and 
therefore we will take it up. This is an 
injustice you have done to him. I fail to 
understand why it is that you are doing 
very wrong things. If you have made a 
mistake, you must correct it. Why do you 
want to justify it? Why do you not take 
up the poor man's case? You have no case 
otherwise; let him engage a lawyer, you 
pay for it and take the verdict of the 
Suoreme Court. If you are really serious 
about it, come along, let the man engage 
a lawyer, you pay for it. He is a poor 
man, he cannot pay. Go to the Supreme 
Court and take the verdict of the Supreme 
Court. That would be the proper thing to 
do. But, no, they don't do that. The rail-
way administration must also gear itself 
and support the Congress in everything. 

AN. HON. MEMBER: Question. 
SHRI DAHYABHAI V. PATEL: Why 

is this so?   Even in a small munici- 
17 RSD—4. 

pal administration like this, why should it 
be so? Madam, at that time, there was no 
Swatantra Party and so no question of 
Swatantra Party can arise. He did not 
stand tor the Congress Party, it is true, 
even though he was doing such a tot of 
social work there and he was a popular 
man. And he continued to do good work. 
He came to Delhi and was doing some 
work. I had to refer to some cases when I 
spoke on the President's Address, and ask 
why such people are punished under the 
Ordinance and D&fence of India Rules. 
What two personal letters that I wrote 
could not do, my reference during the 
discussion on the President's Address did 
and it resulted in their release. I hope, 
Madam, that my reference to this case 
will set the railway administration think-
ing and they will scratch their heads and 
try to do the man some justice. Do not 
take a purely technical or legal view of 
this matter. There is such a thing as 
humanity and grounds of humanity. I do 
hope that the railway administration is 
not completely devoid of it. Madarn, I 
would like the hon. Minister to apply his 
mind to this matter. 

Lastly, Madarn, I would add that 
although the railway services are being 
improved and the advice of the 
Consultative Committee is being taken on 
many matters, on certain matters the 
Railways' thinking continues to be 
obstinate. We have not been able to 
achieve the standard of cleanliness on the 
Railways that we want. It is much less 
than what we all want. The standard of 
the food given is poor. I welcome the 
innovation of having covered trays when 
serving food. That at least prevents a !ot 
of dust and uncleanliness. But it is 
neeessary that the standard of the quality 
of the materials itself should improve, 
also the service should be better and 
cleaner. I know that on the De-luxe trains 
the service is a little superior. Why can't 
they give the same sort of service on the 
<ther trains?   Why   should they   have   
a 
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classification when we are all talking of a 
classless society? Why give one kind of 
service on one train and a different kind 
of service on other trains? It is possible to 
eat the food given on the De-Luxe trains, 
but it is not possible to touch the food 
given on the Frontier Mail or the Dehra 
Dun Express. I do hope that the railway 
administration will apply its mind to this. 

The railway administration seems to be 
so much engrossed in their little politics, 
in their own staff troubles that they are 
not able to take disciplinary aclion. I do 
see and I do appreciate their difficulties. I 
see they are up against the new rules 
where discipline has become difficult. 
Then why not honestly come before 
Parliament and say that because of these 
rules we are not able to enforce 
discipline? The sweeper does not clean 
and sweep the places. The person who 
should clean the compartment does not 
clean them. The porter does not do his job 
properly. The signal man does not give 
the signal. Why not say so? Why are such 
things happening? If the rules are 
defective, then come with the necessary 
amendments. Do not be afraid of Shri 
Nanda and of labour. Do your duty by 
Parliament and the country. Point out the 
truth and I am sure Parliament will come 
to your help. 

I hope the railway administration will 
do some rethinking on this matter, 
especially "now ~~ since they have a 
new Minister.   Thank you. 

THE DEPUTY CHAIRMAN: The 
House will rise for lunch at 1-30 P.M. Dr. 
Seeta Parmanand. 

DR. SHRIMATI SEETA PARMA-
NAND: I am thankful to you Madam, for 
allowing me this opportunity to make a 
few observations on the Kail-way 
Appropriation Bill. 

First of all, I would like to refer to the 
hardship caused to some officers, 

particularly those of class HI posted in 
certain zones. When this matter was 
pointed out to the authorities, it was 
explained that people "accept service in a 
particular zone because in that zone it is 
difficult to get employees and so they get 
jobs quickly there. Later on, when they 
ask for transfer to other places nearer their 
homes, this is refused. In a way, it is but 
as it shSuid be. All the same some 
exceptions have got to be made on 
humanitarian grounds at least. There are 
cases of illness in the family and these 
can be proved. The nearest people whom 
the Railways can trust, such as M.L.A.S 
and M.Ps, can find out and enquire into 
the facts of the case and where necessary, 
these people should be given a chance to 
get transferred to nearby places. What 
happens is there is not even a reply sent. 
It is the same old story everywhere. If 
some Member of Parliament intervenes, 
then there is a reply given and it can just 
be cyclo-styled and sent in every case. 
They say, if such a transfer is given, then 
everyi person would like his services 
transferred from one zone to another. That 
will liot do. Such officers who bring 
forward bogus excuses should, of course, 
be punished. I would even go to that 
extent. But then you cannot treat all cases 
in the same way. Each case should be 
dealt with on merit. 

Next, I would like to refer to certain 
cases of hardship and even accidents due 
to the absence of overbridges in the 
railway yard. Repeated requests have 
been made for such overbridges, 
particularly where there are intersections 
of the railway lines, where there are many 
lines and where there are movements of 
coal. At such junctions there are coal 
trains running almost every fifteen 
minutes or half an hour. Even then there 
is neither an overbridge nor any other 
arrangement like an underground passage 
in spite of some persons having been 
killed while crossing the line. At such 
places the Railways on their   own    
should   have constructed 
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an overbridge long ago. Last time I mentioned 
it and I do not know who understood my 
reference in a wrong way, and the reply given 
was that where the cost of the approach road to 
the booking office has been met by the local 
authority or the P.W.D, ihe Railways will 
construct the over-bridge. This is neither here 
nor there. This overbridge is for the use of the 
railway employees themselves also, not 
necessarily only for the use of the passengers 
who go to buy the tickets. The same remarks 
apply to other places also. I may refer to one 
place, Amla. At Amla very few passengers buy 
tickets and travel from Amla, but all the same 
the overbridge is very necessary for railway 
yard employees. I hope that by this time the 
position" is quite clear, that these overbridges 
are an absolute necessity at these places, that 
they constitute an immediate urgent necessity 
for the use of the railway employees. 

Next, I would refer to the unimaginative   
construction   works   done by the Railways as 
far as women's waiting rooms at big stations 
are concerned.    Following  the socialistic 
pattern of society, they have allowed the third 
class women passengers to occupy the same 
waiting rooms as  the first and second class 
passengers.    That is    all right  as far  as  it 
goes.    But  where they have not applied their 
imagination is in the case of the big waiting 
halls, like the one you have at Nagpur station.    
There are several cases of the same pattern.   In 
that big waiting hall women  require  a  small  
enclosure, if not a room.    A portion of the hall 
should be enclosed for women in the same way 
they have at    Old-, Delhi  station.    This was 
pointed  out' to the authorities in a letter which 
IJ had    written.    Even    that    was    not 
understood.    How  can  they    under-j stand it 
when there is not the dfsireP to look into the 
matter?   I am referr-l ing to    the    railway    
officers.    I'heyJ themselves should look into 
these real^ problems.    You   cannot expect    
third! class women passengers to go upstairsl at 
a station and occupy waiting rooms! far  away  
from  their  men  folk   who! are allowed to 
stay in the main wait- 

ing hall for away downstairs. 1 P.M. 
Some   times    the   waiting  has 

to be for eight to ten hours; they come 
by buses from the in terior and when they 
miss the connecting train, they have to wait 
even up to twenty-four hours. If they sit in the 
same waiting hall, they have to wait or lie 
down in the open where the other passengers 
have to walk. These people too have to walk a 
long way to reach the refreshment rooms and 
there is no privacy at all. Some of these are 
nursing mothers and they have to change their 
clothes also. I think it should not be necessary 
to point out these things on tihe floor of the 
House at all and if the railway officers had 
real concern for the comfort of the passengers, 
they would have done these things without 
being told. There should be a pattern of 
construction followed when the contract is 
given and it should be no longer necessary to 
point this out. 

Coming now to the question of 
accommodation for the women passengers in 
the various trains, I find that they are all 
overcrowded, especially between Bombay and 
Madras and in other sections. The women 
passengers are given only one compartment 
and when there is a big rush due to 
excursions, the men dump all their luggage in 
the women's compartment and this makes the 
women's compartment particularly a place 
worth seeing and if there are more accidents, 
nobody bothers about it. It is very difficult to 
understand. Invariably you would find that the 
women's compartment is found in the coach 
next to the engine. I do not know why. If there 
is an accident, they become the rst victims. In 
the Pathankot Express in New Delhi, where I 
had gone to see off some people, the sleeper 
coach was next to the engine. Children travel 
with these women. Sometimes I find that it is 
a mixed coach. I think it should be a little 
away from the engine so that the children do 
not get frightened by the shrieking noise of 
the engine and also do not get the dust. 
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I do not know who examines the 

contracts for the construction of new 
stations. I hope the Zonal Railway 
Advisory Committee does this. When 
new stations are constructed, they must 
have a completely new structure built. 
Instead of this, they pull off old walls 
partially and build the superstructure. 
Nobody bothers to take into account the 
volume of traffic and whether the third 
class waiting hall, even for men or 
women, is of adequate size. The work 
goes on for a year or two or two and a 
half and in such a slipshod manner that I 
wonder whether anybody if at all 
supervises the constructions and whether 
the contractors are made to pay the 
penalty for non-performance, of the 
contract within the specified time. 

I would now refer to the question of 
rail-road competition. I do not like to go 
into the details because this is a common 
malady. The trains on certain sections do 
not go fully loaded because of the road 
traffic along the same or more or less the 
same route. The reply given is that the 
Railways do not always give connection 
from a place where there is no suitable 
train to take the people to neighbouring 
places of importance. They do not bother 
to provide bus connection for even over 
sixteen or eighteen miles and passengers 
have to wait for sixteen to eighteen hours 
because the train does not connect up 
with the other leaving for another 
important place. I am referring especially 
to trains leaving Amla. Such kinds of 
replies are given that one wonders if the 
officers, reading the reply prepared by 
the head clerk or somebody there, would 
themselves be satisfied. I do not know 
whether the replies are prepared by these 
people or whether they try to get them 
from the officers there on the spot. It is 
very difficult to carry on an endless 
correspondence and the object in 
bringing the matter to the notice of the 
Railways is     lost.    They should 

themselves think of these things and see 
how often in Sun and rain on open and 
unsheltered platforms the passengers 
have to remain coming in the way of 
people who want to board a train. I am 
referring to Amla station and there are 
many such places like this between 
Raipur and Katni on the colliery line. 

Coming now to the question of 
workers, it is no doubt true that we want 
the industrial workers to be enthusiastic 
about better production. Sometimes 
certain colieries close and the workers in 
order to be absorbed are asked to take up 
alternative jobs at a place about six or 
seven miles away. In such cases, the 
Railways are repeatedly asked to provide 
a diesel train for these workers twice in a 
day because if they go to their place of 
work a few minutes late, they are asked 
by the callous management to go back 
and they lose their day's wages. The 
Railways said that they had ten or twelve 
of these coaches—this was the reply 
given two years ago—out pf which eight 
or nine were employed in Giridih or some 
other place in that area, I do not know the 
exact place, and that they had no spare 
coaches. I do not know why, even after 
the lapse of this period, the Railways do 
not bother to make enquiries about the 
exact position in this respect and divert 
one or two coaches for the use of these 
workers. Nothing has been done so far. If 
these things are not attended to by the 
local officers, serious notice should be 
taken and I think this should be enough to 
provide a bar for the promotion of such 
officers who do not bother about the 
comforts of the poor workers. 

Lastly, Madam, I would like to say 
something about the movement of coal 
wagons. When the emsrgency came, and 
even when the Third Plan was chalked 
out, it was thought that coal production 
would be at such a figure and so much 
would be the requirement in certain 
regions. All these proved somewhat to be 
erroneous calculation because neither the 
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Railways nor the authorities responsible 
for coal production realised or visualised 
that certain industries which were 
dependent on coal would divert to diesel 
oil or power. This was a serious defect in 
planning but this is a typical example of 
lack of co-ordination between the two 
Ministries. Why should there not be co-
ordination between the Railways and the 
Ministry in charge of coal production and 
ultimately also the Labour Ministry 
because this would come in when 
thousands of workers at a time are 
rendered unemployed? I am speaking of 
the Pench Valley and this may be true of 
some other areas also where coal is not 
lifted. There is also the fact that the coal 
may catch fire and Government naturally 
has to concede the interests of the 
employers and allow them to lay off the 
workers by paying four or five days' 
wages. Who knows whether it is not at all 
manipulated because the workers cannot 
go into the accounts and examine them? 
What is very important is rather than the 
union of workers or the Labour Ministry 
itself later on applying its mind to the 
question, the Railway Ministry and the 
authorities responsible for coal production 
and movement should see how far all 
these things are real or such that cannot 
be helped, and then give timely warning. 

One more thing, Madam. The timely 
movement of coal wagons is not always 
in the hands of the Railways because 
there may be an accident or some 
derailment or seme such other things 
happening but the wagon movement, 
though very often notice is given by the 
management, is not always notified. As a 
result the workers, particularly women, 
are the wcrst affected in the coal industry. 
They are not allowed because of the 
International Labour Agreement to work 
after 10 p.m. They have to work between 
6 a.m. and 10 p.m. Railway wagons come 
sometimes at 2 a.m. Due to these 
difficulties, whatever they may be, the 
Railways ought themselves to tell *he 
employers that they 

should ensure overtime payment for these 
people. The result is that tne laws which 
are made by Government are broken. The 
Government should ask them to do it 
under the international convention which 
they have signed with the International 
Labour Organisation. In teams women 
workers should be allowed to work be-
yond 8 p.m. or 10 p.m. or even up to 2 
a.m. because they do not like to lose their 
shift wages. They do not want to go back 
without working. Nothing is done. 
Workers' representatives may go on 
shouting. The thing goes on. The women 
workers cannot hold out any threat. That 
is the thing that happens when they are 
trying to get more and more jobs for 
women. We are trying to see that they get 
the benefit of regular employment. All 
these things go on as a result of complete 
unconcern on the part of certain officers 
who by lifting a little finger of theirs or by 
using a little imagination or vision can 
avoid them, without waiting for an actual 
agitation. 

Madam, much more could be said. 
You know the discussion on the Railway 
Budget itself went on for sucn a long 
time. I do not want to say anything more, 
but I would like the Ministry to apply 
their mind to very important points, 
because they affect the comfort of the 
people, of the workers. They should do 
something about it and make people feel 
that they are alert to the representations 
made. 

Thank you. 

SHRI     SOMJSING DHANSING 
PATIL (Maharashtra): Madam Deputy 
Chairman, this august House is called 
upon to authorise payment and ap-
propriation of a huge sum of Rs. 1,334 
crores and odd for servicing of specific 
items which are laid down on page 2. 
They number as many as 18. This 
amount has to be spent during the 
financial year 1964-65. It is a very 
important Bill. We look at it not from the 
point of view of the Railway Budget.   
Particularly   we   have   to make 
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a distinction between authorisation of 
appropriation from and out of the 
Consolidated Fund of India and our 
voting on taxation. We are giving this 
huge sum of money in the hands of the 
Railway Ministry which they are going to 
spend during the year which is ahead. We 
are not allowed to comment on individual 
items of expenditure except what we may 
say generally. Generally, the Houses of 
Parliament, particularly the Lok Sabha is 
allowed to have cut motions on Demands 
for Grants. As far as the Railways are 
concerned, if I may say so, the Railway 
Budget is separate from the General 
Revenues and the General Budget. The 
whole thing is entrusted to a body which 
is a body of experts called the Railway 
Board. With due deference to the 
sagacity, wisdom, intelligence, efficiency 
and experience of the Railway Board, I 
have still got a feeling, after seven years 
of my parliamentary career, that the 
Railway Board is a blatant anachronism. 
It is purely a body of experts coming 
from the Railway Services. Even after 
108 years of railway career, in respect of 
tlie biggest, single, nationalised 
undertaking, the Railway Ministry has 
not thought It proper—with the advent of 
democracy—that some democratic 
elements should also be associated with 
the Railway Board. Thereby I mean non-
officials. The argument has been trotted 
out that this body deals with finances and 
internal administration. Where is the role 
for a non-official? Advisory and 
consultative committees are formed at 
different levels and they are enough. 
Their advice is always considered. But I 
want the democratic element to 
participate in an industry or undertaking. 
It cannot be called an industry but an 
undertaking which involves an outlay of 
nearly Rs. 2,500 crores, both Plan and 
non-Plan. If this amount is not judiciously 
spent and if the policies are not reoriented 
towards the poor man—whom we are 
going to serve—I think the time has come 
when the Railway Ministry should think 
afresh. 

They should abandon their conventional 
thinking or the orthodox way of approach 
to railway administration. 

I do not find fault with the functioning 
of the Railway Board. Many of the 
difficulties pointed out in this House, 
which are very realistic, are lost sight of 
by the Railway Board because they are 
more in touch with the administration, 
with officials at work than the masses or 
those who are the users of the Railways. 
The men at the lower level may come 
into contact with the people, but the top 
officers lose their touch with commoners 
and their grievances. So, we cannot see a 
reoriented or a radical policy as far as the 
third class passengers are concerned. So, 
my first comment on this is that when we 
are sanctioning an appropriation of Rs. 
1,09,50,000|- being the first item relating 
to the Railway Board, the Railway 
Ministry should abandon their orthodox 
thinking. Of course, there is scope for 
this big body to be curtailed. I do not 
understand why nearly 300 officers are 
required to run this whole show. There 
may be some competent and expert 
persons, but Under Secretaries and 
several officers lower down are not at all 
neeessary in the sense that they do not go 
in the formation of the policies. They 
should streamline and rationalise the 
structure of the Railway Board. They 
should also associate non-official experts 
who have got experience of labour 
activities, those who are conversant with 
agriculture, trade and industry. These 
interests are to be represented in framing 
the policies of the Railways, so that there 
will be a realistic approach to the whole 
problem. Now, what happens is the trade 
has got its own grievances. The industries 
have their own grievances. The third 
class passengers have their own 
grievances. Women have got their own 
grievances. And they are not adequately 
represented, howsoever we may try to 
represent those grievances in the 
consultative and advisory committees. 
One may not like to disturb the age-long 
working 
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of the .Railways. After reading several 
audit comments and dealing with the 
Public Accounts Committee I have 
reason to believe that if non-officials, 
competent persons, are associated with 
them, the Railway Board will be 
benefited, instead of having any 
interference from them. At the top level 
matters are discussed more on principles. 
So, my objection is to the system and not 
to individuals because I know that many 
of the top Ievel officers of the Railway 
Board are competent persons and they 
have exhibited their competence before 
the Public Accounts Committee. 

SHRI S. V. RAMASWAMY; Will these 
non-officials have executive powers or 
will their capacity be only advisory? 

SHRI SONUSING DHANS1NG 
PATIL: Just as the Ministers have 
executive powers, they need not be 
divested of it—non-officials functioning 
sometimes as executive heads also 
should be tolerated. It will all depend on 
their experience, maturity and 
understanding. They are nol. un-
necessary. In a democracy non-officials 
have got a right to exist at the top level, 
just as they have got a right to conduct a 
whole business. 

The second point is about the Railway 
Convention Committee prescribing a rate 
of interest or rate of dividend to be paid 
to the General Revenues for the funds 
which are drawn from the General 
Revenues or borrowed by the Railway. I 
am glad to quote our Deputy Chairman of 
the Planning Commission who said that 
both in the private sector and the public 
undertakings, the rate of dividend or the 
rate of interest should not be less than ten 
per cent. It has got solid and sound 
thinking behind it. In our poor country 
we collect money mostly from third class 
passengers. In respect of the Railways 
they have got a complete monopoly, no 
accountability for overloading, how-
soever excess it may be in respect of third 
class passengers. In respect of other 
modes of transport we      have 

got a limit. They can overload up to 10, 
15 or sometimes up to 33 per cent. But in 
the Railways in a coach having a capacity 
of 40 even if you put 100, no police 
officer has got any authority to challan 
the Railways in a court of law. If they 
enjoy this sort of monopoly, how is it that 
they are not accountable for the comforts 
and amenities of the third class 
passengers? In this country the motion 
that the Railways are the lifelines of 
military supplies was current. But that no 
more remains so when our own Govern-
ment has come into power. It may be so 
with a foreign Government because they 
had started Railways with a view to 
military operations and other things. But 
in this country that is the cheapest mode 
of transport, and that should be such as to 
be quite suitable to the pocket of the poor 
man. 

So I for one would say that if the 
Railway Board with the help of the non-
officials comes to a policy decision that 
in this country air-conditioned coaches 
and first class coaches are no more 
necessary looking to the overall 
conditions of the country, the poverty of 
the country, and if more coaches for third 
class passengers are provided, they will 
be benefited both from the point of view 
of revenue and also from the point of 
view of catering to the comforts of the 
third class passengers, which is the cry in 
the country. 

About the plight of the third class 
passengers, I have seen with my own 
eyes travelling always by Railways that 
the third class passengers are the worst 
sufferers. Even judging the case on merit, 
the upper class accommodation taking 
the fare into account is much below 
expectation and the upper class 
accommodation is underutilised; whereas 
the third class capacity is over-utilised to 
the extent of breaking point. There is a 
very good case for providing more and 
more coaches for the third class 
passengers and more amenities, simple 
amenities like drinking water and 
platform and 
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sheds which are also in some respects at a 
number of wayside stations a sort of 
luxury. I can cite the instance of a station 
in my State regarding which I have been 
writing ever since 1955. Now I got a 
reply from the General Manager of the 
Central Railways, Mr. Ratanlal. I waited 
for about two hours in the station and he 
just sanctioned about Rs. 3500 at his own 
discretion. That is a station on the 
Chalisgaon-Dhulia section called Jamda. I 
do not want that anybody or any Member 
of Parliament should claim preferential 
treatment as far as his own constituency is 
concerned, but looking to the comforts of 
the third class passengers the time has 
come when we must abandon the idea of 
continuing air-conditioned and first class 
coaches and saloons. It may not be shared 
by many Members of Parliament that the 
first class and air-conditioned coaches 
should go or the saloon should go and 
more and more coaches for third class 
passengers should come in; but the time 
has come when the country's poverty does 
not allow so many comforts, and we have 
to conserve money and contribute to the 
General Revenues as a monopoly 
undertaking, the biggest one and the most 
experienced one, as an undertaking which 
is run efficiently, competently and even 
economically. If we are not able to 
contribute to the capital formation, I think 
the country's finances will be stretched 
too far and the country will have to 
depend upon borrowings which are not 
coming. 

Look at the policy of the Railways. 
They contribute at the rate of 4*50 per 
cent, to *he General Revenues, whereas 
their rates of borrowings are at the rate of 
5'75 per cent. This is something which 
will rather have to be looked into and 
certainly from the business point of view. 
Just as they have a responsibility to serve 
the passengers they have also a responsi-
bility to add and very substantially add to 
the capital formation in this country. 
What we want first is substantial capital 
formation which   can 

come bj a substantial contribution by the 
Railways. So I congratulate him for the 
policy statement that Mr. Asoka Mehta 
has made that our private sector and 
public sector undertakings should 
contribute at least 10 per cent return on 
the capital at charge. 

Coming to the administrative ex-
penditure, of course because of the rjsing 
prices everybody wants that there should 
be a rise in pay and also a rise in dearness 
allowances and also certain other 
facilities. They do want all that and their 
demand is genuine. But look at the vast 
masses of 45 crores of people. The 
Railways employ nearly 12£ lakhs of 
people. Their average income works out 
to Rs. 1800 per year, whereas the all-
India average is still less than Rs- 300. I 
am not talking as a cynic but as a realist; 
as a man coming from the rural areas I 
still feel that this disparity must go. The 
country cannot afford, however efficient 
and skilled they may be, that a section of 
employees should get Rs. 1800 and those 
who are unfortunate, not organised, and 
inarticulate should get an average income 
of seven annas or less per day. I do not 
want to quote Dr. Lohia who says that it 
comes to three annas. It is a big 
controversy. But we can give a safe 
margin for certain mistakes and say that 
the average income works out to not more 
than Rs. 200 or so per year for many 
people. Under these circumstances, if we 
create a specialised class and that 
specialised class creates its own class that 
means that those who get better wages are 
alone able to educate well all the 
members of their family, and naturally 
they get a sort of initial start, initial ad-
vantage, and normally those who are at 
the bottom continue to live at the bottom. 
So there should be some change while 
fixing the wage structure of persons who 
are employed in an undertaking which 
can afford to pay Rs. 1800 on an average 
to its employees. So if we curtail certain 
expenditure on this account, we will be 
able to even bring down the price line. 
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Our country's misfortune is that 
howsoever we may try to get money from 
outside and howsoever we may try to 
adjust the price line, it still rises and rises 
and it is beyond our control, and the 
vicious circle goes on. Here also if the 
Railway Board can adopt a policy which 
can be both reasonable and also, looking 
to the realistic situation of the railways, 
can contribute very substantially to the 
national exchequer, I think the Railways 
would have played their role well. But the 
time is coming when tnere will be cut-
throat competition between the Railways 
and the road transport, because the road 
transport can carry things swiftly, quickly, 
and also at a reasonable rate. So the 
problem will arise that even in the 
Railways there will be under utilisation of 
the wagon capacity which they are now 
building up, and they will also have to 
face the fierce competition of the road 
transport. 

Under these circumstances I will urge 
and urge very earnestly that the Railway 
Board should devote more attention to 
contribute substantially to the national 
exchequer even if it involves a little more 
burden on the passengers, and 
correspondingly meet their responsibility 
by providing more and more capacity for 
third clas;; passengers. 

Thirdly, there is scope for streamlining 
the administration and even cutting the 
expenditure at several stages. One of the 
very prominent factors which has been 
disclosed by the Estimates Committee 
and the Public Accounts Committee is 
that the Railways like all other Govern-
ment departments have become a sort of 
paradise for contractors, and the railway 
administration, I am pained to say, 
devotes comparatively very little 
attention to examining the rates of 
contractors and has allowed the con-
tractors to have a substantial margin. 

THE DEPUTY CHAIRMAN; You can 
continue after lunch. The House stands 
adjourned till 2-30 P.M. 

The House then adjourned for 
lunch at thirty minutes past one  
of the clock. 

The House reassembled after 
lunch at half-past two of the 
Clock, the VICE CHAIRMAN, 
(SHRI AKBAR ALI KHAN) in the 
Chair. 

SHRI SONUSING DHANSING PATIL: 
Sir, I was just dealing with economy in 
the civil expenditure or the administrative 
expenditure. Generally there is a tendency 
developing in the country that the 
increase is defended on the ground that 
the rise in prices and the general condition 
in the country call for a rise, and also in 
the interests of efficiency and economy, 
this rise is sometimes justified. This 
tendency is described as the 
inexorableness of the inexorable, and 
there is much truth and substance in this 
description. The general policy to be 
adopted and the norms to be applied in 
the interests of efficiency and economy 
cannot be by any addition to the staff. Just 
like two girls of ten years each cannot 
make one girl of twenty years, two 
incompetent persons cannot make one 
competent person. And we can see that 
this increase in the administrative 
expenditure is mounting up so much so 
that a stage has come when we must 
apply a thorough probe at all levels to cut 
down the expenditure. Otherwise, if the 
administration becomes top-heavy, there 
is very little left for the public sector 
undertakings to leave something foi 
capital formation in the interests of the 
general economy. 

I will just quote a few instances where 
the working expenditure or the 
expenditure even at the production stage 
can be looked into. For example, the 
Estimates Committee has recently quoted 
the cont of production of a b'-or.d gauge 
coach in HAL and in ICF. The cost 
works out to—and 1 have personally . . . 

THE VICE CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You need not go into de-
tails, Mr. Patil, because there are many 
speakers. 
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SHRI     SONUSING DHANSING 
PATIL: There is a substantial increase in 
the cost of both, whereas the materia] is 
almost the same. So, there is need lor 
looking into all these cases. Even in 
respect of metre gauge coaches, the cost 
of those made at Jessops as compared to 
those made at ICF is much more; the cost 
of coaches made at the railway work-
shops is lesser. So, all these factors as 
regards the reduction in cost, wherever it 
suits the convenience, may be  taken  
advantage  of. 

Coming to the other broad points, I 
will particularly quote the instance of the 
Dandakaranya-Bolangir-Kiriburu 
Railway Project, which is referred to in 
the audit report. If the work can be 
carried on departmentally, the Railways 
can save a lot of money. I personally 
visited the project—the conditions of 
carrying on the work there is very 
difficult—and I feel that the Railways 
have employed a number of engineers. 
But if they could have employed them 
departmentally, they would have saved 
much expenditure. In one respec*, the 
rates are very high; they are 500 per cent, 
above the scheduled rates quoted by the 
tenderers for the earth work. So, this sort 
of wastage can be avoided and even 
leakage of revenue can be avoided. 

As far an leakage of revenue is con-
cerned, there is also ticketless travel 
which is many times encouraged on the 
branch lines, where complicity is perfect 
among the checking staff, the station 
masters and those who travel without 
tickets. So, there should be some sort of 
organisation which can look into the 
matter and find out the leakage of 
revenue in several ways, whether it is due 
to the shortage of coal or due to any 
avoidable wastage and so on and so forth. 
That will really make up for the shortfall 
in the railway revenues and it can be 
added on the General Revenues. 

There are other points. As far as the 
audit and accounts staff are concerned, I 
should personally feel     that 

the Railways should devote more at-
tention and employ competent persons so 
that they wiH be more helpful; instead of 
adding some Under Secretaries and 
Personal Assistants and so on and so 
forth; they should appoint staff which 
would really look into the finances and 
help the Railways. 

As far as surveys are concerned, I say 
that the lowest amongst is provided, and 
there is a cry from all over the country 
for important strategic lines such as the 
Manipur-Tripura Railway and also to 
construct new lines such as the Diva-
Panvel-Goa line which will open up new 
territories and also certain important 
ports so that the local materials can be 
exported. So, such lines should be 
undertaken; there must be a thorough 
survey about these lines and some 
additional staff and money should be 
provided for carrying out the surveys. 

Coming to the rate of accidents and of 
punctuality, I need not go into them in 
detail. But one of the prominent reasons 
attributed for the cause ol accidents is the 
failure of the human agency. The other 
day I was having a discussion regarding 
air crashes. One of the prominent reasons, 
which I am also prepared to believe, is 
overdrinking which has set in amongst 
the staff. Even in the Air Force this is one 
of the evils which is there and which is 
being perpetuated. This is found very 
substantially here. Only yesterday I was 
travelling by the Pathankot Express. One 
of the Deputy Railway Engineers was 
travelling with his wife in a coupe. One 
of the first class passengers got drunk; he 
teased them very much, he extorted 
things from them. And the engineer 
pulled the alarm chain, stopped the train, 
and informed the station master and the 
police who removed that man from the 
train bodily. That man was drunk, he was 
a first class passenger. This is the evil of 
drinking which is entering in respect of 
the travelling public. Railway drivers 
have the job of carrying human beings; 
they must be pro- 
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eected. The general reputation of a driver 
that he is a drunkard is enough proof. 
They must be watched very carefully; 
that will help substantially in bringing 
down the rate of accidents because of 
drinking. 

Now, I am coming to one small thing 
and that is the full utilisation of the 
railway lands. There is a cry in the 
country that food production os less. 
Railways have got a number o::* acres of 
land lying vacant. I have visited Japan 
and I have seen how even an inch of 
railway land is being utilised tnere. The 
Railways should have a plan and in their 
lands they should grow firewood sO that 
it may be useful to the locality or they 
can grow grass which will be useful as 
fodder. They can lease out their lands for 
more fooa production, wherever the lands 
are suitable for cultivation. They must 
work out a plan, if they just hand over the 
responsibility to the States, they will face 
difficulty in recovering their own dues. I 
have read in one of the papers that they 
are having about Rs. 4 or Rs. 5 lakhs as 
arrears from people for land given for ihe  
'Grow More Food' campaign. 

I think I must not exhaust the time of 
the House; there are other speakers. But 
in the end I will just give a resume of my 
speech. The standard of living of ihe 
people is lamentably low; poverty, 
meagre diet, the absence of adequate 
medical facilities and high illiteracy are 
the lot of the common man. Population is 
on the increase. The need to increase 
agricultural and industrial production, a 
more equitable distribution of wealth, 
sympathetic understanding and assistance 
to the common man, these things are all 
the more felt because of the rising 
expectations brought about by 
independence and by a democratic 
Government. Though this is a general 
quotation, it also applies so far as the 
third class passengers are concerned. 
Unless they try to remove the hardship of 
the poor man who is travelling in third 
class, I think whatever service the 
Railways might be rendering,    it will be 
of no use until 

and unless this man is remembered and 
they can do so only if they gear 
up their finances by cutting down un-
necessary expenditure and cutting down 
the air-conditioned . class, the first class, 
the saloons and several other amenities 
which are provided but which are not 
paying. And more attention should be 
given to these third class passengers who 
are ultimately giving the Railways 
adequate revenues. 

With these words, I support the Bill. 

THE VICE-CHAIRMAN      (SHRI 
AKBAR ALI KHAN) : Mr. Joshi. As there 
are many speakers, I would request the 
hon. Members to confine themselves   t°  
ten   minutes. 

SHRI J. H JOSHI (Gujarat): I shall try 
to do so,  Sir. 

Mr. Vice-Chairman, Sir, I congratulate 
the Minister and the Railway ad-
ministration for the very good per-
formance they have made during the 
current year in respect of the defence 
requirements and the needs of the 
development    plans. 

Now, Sir, we have discussed the 
Railway Budget fully and now we are at 
the fag end of the process. The 
appropriation (Railways) Bill is before 
this House. So I shall not take much 
time. 

I shall refer first to the question of the 
Jhund-Kandla railway. It is a project 
which has been in the Third Five Year 
Plan. From year to year some provision 
has been there and in the Budget for the 
next year— 1964-65—also a provision 
has been made for one lakh of rupees. 
This is too meagre a sum and so my at-
tention has been drawn to the estimates 
of the whole project. The estimate of the 
J!hund-Kandla railway is about eight 
crores of rupees. Now, from the 
information that I have with me, the 
distance between Jhund and Malia is 
about 80-9 miles, that means 81   miles,   
and   the   distance  between 



3623 Appropriation [ RAJYA SABHA J    (Railways) BiU,1964    3624 

[Shri J. H. Joshi.] 
Alalia ana Kandla is 66 miles. So, in ali 
tne wnole project is of 147 miles. Tbe 
cost per miie is about Rs. 10 lakhs 
according to tne rising cost of materials 
ana tlie rising wages also. Now it is a 
simpie mathematical calculation and 
according to tliat the estimate would 
come to about Rs. fourteen crores and 
fifty lakhs. Instead of that Rs. eight 
crores have been set apart for the whole 
plan. I would like to know how it is like 
this. I feel that there is some discrepancy 
in the estimates that have been made. The 
Railway Administration is efficient in ac-
counting and in the calculations. I would 
like the Minister to throw some light on 
this. 

Then about this project, as I said, this 
project has been approved in the Third 
Five Year Plan and provision has been 
made from year to year, but somehow or 
other there has been delay in the 
implementation of this project, and now 
we find that the Government is thinking 
of a second line of alignment. My own 
opinion is that the Government should 
stick to the original alignment because it 
is the shortest one, and since Gujarat and 
Madhya Pradesh form a part of the 
hinterland for Kandla, and this being the 
shortest distance, the goods traffic, both 
inward and outward, will flow promptly 
and at a less rate of freight. But when the 
Government is thinking of another 
alignment, some people feel some doubt 
or misapprehension about this. They feel 
that perhaps both the schemes may be 
thrown overboard. So, in order to dispel 
this doubt and misapprehension the 
Government should take up the first plan 
first in the first instance, and join Kandla 
with Jhund via Dharangadhra. But what-
ever the feasibility or otherwise of the 
first alignment or the second one, one 
thing is certain, that there is no dis-
agreement about linking Kandla with 
Malia first. It is a strip of 66 miles. So I 
would request with all earnestness that 
the construction of this work should start 
from Kandla and bring it up to Malia so 
that the 'traffic 

01 Kandla may have an opening and it 
may .begin io now, Deeause iviaaa is 
connected with t'ne railway system by a 
metre-gauge line and therefore it gives a 
second opening. I would give an account 
of the hardship and now tne traffic ig 
nampered on account of tnere being no 
second opening. 1 have witn me a note 
from the Gujarat Ve-pari Mahamandal, it 
says: 

"'On account of inadequate line 
capacity, etc, heavy congestion arises 
in tlie transit shea, and as such the 
charterers of the ships rind it very 
much difficult to unload cargo within 
time and instances are not wanting 
where the importers and charterers 
have paid substantial demurrage 
charges to the port authorities and ship 
owners, and the ships have been 
discharged after 10 to 25 days, 
involving loss to the shipping com-
panies and waste of shipping capacity. 
The average daily outstanding wagon 
indents from September 1962 to 
August 1963 at Kandla ranged between 
200 and about 1600 wagons, which 
clearly justifies the imperative 
necessity of a broad-gauge link 
connecting Kandla witn Ahmedabad." 

I may just point out that with the 
linking of Kandla with Maha a new 
opening ig provided and thereby the 
traffic of Kandla will begin to flow and 
the hampering of growth of the port and 
also of the traffic, will be avoided. 

Then I shall come to the second 
point—overcrowding in the Ranways. 1 
am thankful to the Minister, his attention 
has been drawn to this and he has tried to 
provide more accommodation by running 
additional trains or adding more coaches 
to the existing trains. But the Railways 
should know that the people are 
becoming more and more travel-minded. 
Again during this summer the 
overcrowding will reach the highest 
point. There are two reasons. The 
students ail over the country go on tour, 
because they have their vacations and 
they get concession tickets, and also, 
generally, sum- 
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mer is the marriage season. So I would 
like the Ministry to take these two factors 
into account and provide more 
accommodation so that this overcrowd-
ing may be reduced. Then there are fairs 
and festivals at certain holy places all 
over the country. Now, the zonal and 
divisional offices should have particulars 
of these fairs and festivals, the dates on 
which these fairs are held, the places 
where the people congregate and the 
approximate number of people, and on 
the basis of this data they should issue 
orders to the respective authorities or 
officers to provide more accommodation. 

Then, Sir, I may draw the attention of 
the Railway Ministry to the percentage of 
net revenue to the capital at charge. In the 
Central Railway, in 1963-64, it is 9.9 per 
cent. In the Eastern Railway, it is 7.0 per 
cent. In the Northern Railway, it is 6.7 
per cent. In the Southern Railway, it is 
3.4 per cent. In the South-Eastern 
Railway, it is 10-6 per cent, and in the 
Western Railway, it is 9.9 per cent. New, 
Sir, there are three or four sections, 
North-Eastern) North-East Frontier and 
Southern where the return is the lowest. I 
would like to know the reasons for this 
and the way this return can be enhanced. 

Then, Sir, I would draw the attention of 
the House to the proportion of the double 
and more-than-double track to tfie total 
route length. In the British Railway the 
proportion is 65.61. In the German 
Federal Railways it is 41.25. In the 
French Railway it is 37.36 and in the 
Indian Railway in the broad gauge it is 
27.83 and in the metre gauge it is 1.37. 
Tn tlie whole system including the N.G., 
it comes to about 14 per cent. Now, this 
shows that we have a network of metre 
gauge and narrow gauge railways which 
hampers the traffic at transhipment. I 
would request the Ministry to go into this 
question and try to convert the metre 
gauge into broad gauge on a phased 
programme spread over 20 to 25 years. 

Thank you. 
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SHRI JO SEPH MATHEN 

(Kerala): Mr. Vice-Chairman, 
anyone who has studied the performance 
of the Indian Railways carefully during 
the past one year will have great 
satisfaction and appreciation for their 
achievements. It was tonly in  the   year  
1962-63     that   we 

heard in this House and in the other and 
throughout the country too aB extreme 
type of criticism against the functioning of 
the Railways, their incapacity to move 
coal, foodstuffs and other essential things 
to various places. During the emergency 
period also we heard a lot of criticism 
levelled against the Railways but to our 
great surprise, Sir, we have seen during 
this one year, within this short tpan of 
time, how Ihe Railways have ove?-come 
all those hurdles one by one and have now 
come to this House with a Budget and 
with the hope that their past performance 
would be proptrly appreciated  by this 
House. 

To my  great surprise,  Sir,  I  hax seen 
how even Members of the Opposition,   
while   discussing   this   Budget and the 
performance of the Railwayi in  this  
House,   have  been  extending 
congratulations  and  appreciation  and 
good wishes. Sir, it is not that they have 
shown progress only in,the operational line; 
they have shown much progress  in   the  
production  side  too. As we know) Sir, the 
engines and the coaches turned out of the 
factories have attracted ^he attention of the    
people in general of this country and in the 
place of steam locomotives, we     are now 
having diesel and electric locomotives.   All 
the engines and coaches turned   out  of  the   
railway   factories are definitely comparable 
to the best engines and  coaches turned out      
in other   well-advanced   countries.    Sir, 
all this goes to the credit of the railways 
who   have really   earned   the 
congratulations  and   good  wishes    of the  
people  of this  country.    I  hope that the 
appreciation and encouragement  extended  
to them  will      help them  to  show better  
progress     and better performance in the 
years    to come. 

Sir, while giving my appreciation and 
extending my congratulations to the 
Railway Ministry, I think it is my 
responsibility to bring to their notice 
some of the demands of the people in 
general, especially of the people of the 
South. During the discussions  we heard  
that  because  of the 
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metre gauge lines in the South, the 
performance there was not comparable to the 
other places having broad gauge lines. There 
are so many difficulties, operational 
difficulties, overhead charges and the limited 
capacity of the metre gauge lines create a lot 
of disadvantage to the regions in which these 
lines exist. 

So, it has been the demand of all persons 
concerned that we should take immediate 
steps to convert these important lines in the 
South to broad gauge. Because of the 
existence of metre gauge lines we have found 
that even the establishment of industries and 
major projects was found impossible in this 
region because the bauling of heavy 
machinery, equipment and such other things 
for these projects was found impossible in this 
region. We had to shift the site of the projects 
to other areas where broad gauge is available. 
So, it is my request that early steps should be 
taken to survey the important metre gauge 
lines that are existing in the South and early 
steps should be taken to see that some of the 
important lines are   converted   into  broad   
gauge. 

Again, we have been hearing a number of 
demands from the people af the South. They 
want through trains running from Delhi to 
Cochin, from Delhi to Bangalore, from Delhi 
to Mangalore and such other places. All these 
years these demands were not properly 
conceded, but the other day we had the 
pleasure to hear thp Railway Minister 
expressing his views about the running of 
through coaches to Cochin, Bangalore and 
Mangalore, if possible, from Delhi. This was a 
great relief to the people of the South and they 
were all expecting a lot from it. The other day 
we have seen a notification in the paper that 
from the 1st of April they are introducing a 
through coaeh to Bang^ore. But I do not know 
whether it is an omission and if it is an 
omission I have nothing to say. The Minister 
had said he would give due importance to both 
the places. People have started saying so many 
things about the way in 

which the through bogie has been introduced. 
It is natural for people to say that blood is 
thicker than water Such criticism should be 
avoided After all, Cochin is also an important 
place. We should consider the importance of 
these places. If it is to be delayed, delay it for 
both. After all, the 1st of April is not so 
important. The people of Kerala should also 
receive consideration and given a through 
bogie, this matter has to be re-examined and if 
at all we do it I think we should do it for both 
the places. 

Again, there has been a persistent demand 
from the people of Bombay— people working 
in Bombay from Kerala and other Southern 
States— that there should be a through train, a 
daily Janata Express. Most of the people who 
are matriculates and graduates have gone out 
job-hunting, to find a living in Bombay. They 
have gone there thinking that at times they 
may have a chance to come to their home-
States. Often they find it extremely difficult to 
find accommodation in train, not even 
standing space. They cannot get into the 
Bombay-Cochin and Bombay-Madras trains. 
They have been asking for reserved third class 
compartments, sleeping berths, sleeping 
accommodation, etc. At least a daily Janata 
Express train from Bombay to Cochin has to 
be run at the ealiest possible opportunity. I 
know that the matte* has to be examined. 
Power difficulties, hauling difficulties, track 
difficulties, all these technical difficulties are 
there. It is the responsibility of the Ministry, 
which has overcome all the other hurdles, to 
see to it. If they are properly interested they 
can definitely solve the problem and you will 
find a train running from Bombay to Cochin. 

There are one or two points. One is 
regarding the establishment of new lines. 
Before establishing new lines, I will give a 
suggestion that the line from Arkonam to 
Madras may be doubled so as to meet the 
demands of the heavy traffic. Again, it has 
been the persistent request  of the people 
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of the erstwhile Travancore State, when 
that State was integrated, with Cochin, 
the major port of Alleppey, the industrial 
town of Travancore should be connected 
to Cochin. Alleppey is famous for the coir 
industry, for its trade in pepper, lublaer, 
cardamom and other produce. They want 
Alleppey to be connected with the, port of 
Cochin and connected by a broad gauge, 
so that it could be extended up to 
Kayamkulam. From Kayamkulam the 
existing metre gauge should be converted 
into broad, gauge up to Trivandrum The 
new railway line from Trivandrum to 
Cape Comorin also should be broad 
gauge. This is with a particular intention, 
with a specific purpose to see that at a 
later stage we can have, what you may 
call, a 'Land's End Express' 0r Cap*. 
Comorin Express or Delhi-Cape Comorin 
Express. It should run from Delhi to Cape 
Comorin so that national integration, of 
which we are talking so much, is effected 
in the best way possible. Every day 
people from Delhi are travelling to Cape 
Comorin, up and down. That will be 
better than any other scheme that is 
chalked out by our administration to 
effect national integration. 

With regard to catering, departmental 
catering has deteriorated in quality, 
service and in everything. I endorse the 
views of Mr. Pattabiraman and this 
matter should be enquired into. I do not 
want it to be immediately handed over to 
private caterers. The matter will have to 
be enquired into and sufficient measures 
will have to be taken to improve catering. 
If it is impossible, it should be given to 
private caterers under strict supervision. 

Since, my time is limited I congratulate 
the Railway Minister once again. 

SHRI RAMPRASANNA RAY (West 
Bengal): Mr. Vice-Chairman, I am 
thankful to you for allowing me to take 
part in this discussion. Since I spoke last 
year on the Railway Budget much water 
has flown and it is most encouraging that 
despite our difficul- 

ties on many sectors the Railways' 
performance throughout the country was 
excellent. 

Many of my demands, or rather 
demands of the people, whom I represent 
in this august House, have been fulnLed 
no doubt, but some remain to be fulfilled 
and I would very much like to draw the 
attention of my hon. friends, the Deputy 
Ministers of Railways, to them. I come 
from the northern part of West Bengal, 
which is concerned mainly with the 
Northeast Frontier and Eastern Railways. 
The way the N.F. Railway is developing 
is commendable. The broad gauge 
railway line to and from New Jalpaiguri 
will be thrown open to passenger traffic 
from the 1st April next and this will 
undoubtedly be an improvement in the 
movement of passenger traffic between 
Calcutta and north Bengal. Speedy 
construction of the Farakka Barrage, work 
on which has already been taken up in 
right earnest, and to complete which 
within the target date of 1969-70, no less 
a person than the hon. Irrigation Minister, 
Dr. K. L. Rao, himself, is very anxious, 
will further improve the journey and cut 
down its time to a remarkable extent and 
remind us about the journeys of old pre-
parti-tion days when such a journey bet-
ween Calcutta and Siliguri was a matter 
of a few hours only. 

Sir, I would like to congratulate the 
hon. Railway Minister and through him 
the Railway Board and the N.F. Railway 
administration for the progress that is 
being maintained to construct new 
railway lines, metre gauge and broad 
gauge, between North Lakhimpur and 
Murgong-Selek, and between New 
Jalpaiguri and Jogighopa, respectively. 1 
am, however, sorry to mention that 
nothing has been done so far to give us 
the much awaited railway line to connect 
Balur-ghat-Hili, on the one hand, and Rai-
ganj on the other, in West Dinajpur 
District, severely affected by partition, 
with the Khejuriah-Malda project, survey 
of which was completed long ago.   Even 
if the metre gauge section 



3647 Appropriation [ RAJYA SABHA ]    (Railways) Bill, 1964     364g 

[Shri Ramprasanna Ray.] 
between Barsoi  and     Radhikapur  is 
converted into broad gauge, for which I 
spoke last year, the people of Rai-ganj  
will have the facility of travelling through 
in through coaches from Khejuriaghat   
and  Siliguri  and    Vice versa.    Last year 
I    spoke for    such converbianj of the  
Siliguri-Haldibari Section also,  and I am 
glad to hear that that proposal is coming 
through before the 1st April next as a 
result of which through bogies will be 
provided for Khejuriaghat-Jalpaiguri-
Haldi-bari Section.    Sir, we appreciate 
the problems of the railway administration 
during the emergencyj  still we hope that 
the aforesaid railway projects in the district 
of West Dinajpur wil] be given a token 
start now and completed  during the     
Fourth Plan period. Time has also come to 
consider whether we should    extend our 
railway lines to NEFA, Manipur, Tripura, 
and Jammu and Kashmir on account    of 
the urgent situation on. our borders. 

Sir, I would now like to put some of the 
problems relating to Calcutta. I am sorry 
to state that there has been no progress 
regarding the finalisation of Circular 
Railway in Calcutta. There had been 
several meetings between the 
representatives of the State Government 
of West Benga] and the Ministry of 
Railways but no fruitful purpose was 
served. Calcutta is overburdened with 
problems and these are not of the people 
of West Bengal alone; these are national 
problems. As is known, Sir, Calcutta's 
road transport system has already reached 
saturation point and unless something else 
is done there is no way out. I would 
therefore request the Railway Minister in 
all earnestness to issue necessary orders 
for an engineering survey by the Railways 
of the proposed project and to take up the 
work as early as possible so that we may 
have a Circular Railway around Calcutta 
without further delay. 

Sir, when I am speaking about Calcutta, 
may I draw the hon. Minister's attention to 
a sentimental aspect of a problem?   It is 
most unfortunate that 

the name oi Calcutta does not figur* in the 
railway map of India. I may, therefore 
propose that Sealdah Station be renamed 
as "Calcutta Central". This has also been 
demanded by the Passengers' Association 
of West Bengal and they have moved the 
State Government to recommend this 
change. 

In the absence of adequate bus terminal 
facilities at Sealdah not only the railway 
passengers but also a huge section of 
citizens of Eastern Calcutta are 
inconvenienced daily. The remodelling of 
Sealdah approach roads and crossings 
brooks no further delay. May I suggest 
that the railway authorities in co-
operation with the State Government 
should take steps to get the nearby Civil 
Court shifted to have neeessary space for 
the remodelling of the station 
approaches? 

Sir, the capacity of wagon ferry at 
Farakka-Khejuria is being doubled soon. 
This will certainly need improvement in 
path capacity of the sections leading to 
and from this ferry point. If a bridge over 
Bhagirathi at Azimganj is constructed to 
connect the Ranaghat-Lalgola Section of 
the Eastern Railway, this section could be 
utilised for far greater goods traffic. This 
link will open not only an alternative 
route to Farakka but at the same time will 
be an alternative route to the coalfield 
areas via Azimganj, Nalhati and Sainthia, 
avoiding the Howrah-Burdwan Chord and 
loop lines which are congested to satura-
tion point. This will help in the matter of 
speedy construction of the Farakka 
Barrage project and will be a route for 
steady supply of coal and ballast to 
Calcutta, 24-Parganas, Nadia and 
Murshidabad Districts. The cost including 
ancillary works may not exceed Rs. 1 
crore. 

Sir, I have already congratulated the 
Railway Ministry for the broad gauge 
passenger traffic that is being opened 
between Calcutta and New Jalpaiguri 
from the 1st of April next. To the great 
advantage of the people the present North 
Bengal Expres! 
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train renamed as Darjeeling Mail wiH . be 
diverted via Farakka obviating the \ present 
hazardous change at Barhar-wa, While this will 
be a fast day service between Sealdah and 
Farakka for North Bengal passengers, we shall 
be looking forward for another fast through 
night service between Farakka and Howrah or 
Sealdah. Recently, it was examined by the 
Eastern Railway authorities whether 348 Dn. 
reaching Howrah at 10.25 hrs. could be made to 
reach there earlier, but no satisfactory solution 
was found. Our demand is that the 347 Up 
should leave Howrah not earlier than 21 hours 
and 348 Dn. should reach Howrah not later than 
8 (hours. As these trains will connect long 
distance passengers to and. from New Jalpaiguri 
by 115 Up and 114 Dn. trains cf N.F. Railway, 
we hope this public demand of North Bengal 
will soon be met. 

The name "New Jalpaiguri" of the present 
broad gauge terminus station situated near 
Siliguri Junction has become anomalous and 
is most confusing. The present New Jalpaiguri 
is situated about 24 miles away from 
Jalpaiguri. For all practical purposes it should 
be renamed as New Siliguri station, more so 
when another New Jalpaiguri station is 
coming up under the broad gauge extension 
scheme near Jalpaiguri station. In response to 
my request to the hon. Chief Minister of West 
Bengal for the State Government's 
concurrence to change the name, I have very 
recently received a copy of the State 
Government's communication to the General 
Manager, N.F. Railway, giving him their con-
sent to the proposal. I would request the hon. 
Deputy Ministers to kindly see that this 
change in name is effected from the 1st of 
April next when the new Darjeeling Mail will 
run to and from this station. 

Sir, last year during the Budget discussion I 
spoke for a through fast train in continuation 
of 3 Up!4Dn. Assam Mail between Barauni 
and New Delhi via Patna. This is a persistent 
demand  of  Members    of  Parliament 

from Assam, North Bengal and a large portion 
of Bihar. I hope the hon. Minister for 
Railways will kindly concede to this request. 
Sir, at the same time I spoke that until such a 
train was introduced the Toofan Express 
should be accelerated, but unfortunately this 
has not been done. May I request the hon. 
Deputy Ministers to kindly examine what is 
the average running rate of this train between 
Tundla and New Delhi? 

It is gratifying to note that the frequency of 
express trains on the path of Vestibule trains 
between New Delhi and Madras is going to be 
increased with effect from the 1st of April 
next. We hope that similarly 81 Up and 32 
Dn. Deluxe trains between Howrah and New 
Delhi also will be made to run more 
frequently from an early date, if necessary 
without the air-conditioned third class chair 
cars to manufacture which foreign exchange 
is necessary. 

Sir, we are grateful to the N.F. and Eastern 
Railway authorities for making all possible 
arrangements last year for clearing mango 
traffic from Malda which is the largest 
mango-growing district of West Bengal, and I 
am sure they will make still better 
arrangements next year. 

SHRI A. M. TARIQ (Jammu and Kashmir): 
The hon. Member himself sent a tokri of 
mangoes to the Railway Minister. Tt never 
reached him. I would like to know what 
happened to those mangoes. 

SHRI RAMPRASANNA RAY: Before I 
finish, I would like to add a few words for the 
N.F. Railway employees. The N.F. Railway 
employees are working on the border areas in 
difficult conditions where the price level of 
daily necessities is very high. I would 
therefore suggest that the whole of the N.F. 
Railway be treated as a "Defence of India 
unit" and its employees given at least 25 per 
cent of their basic salaries as special allow-
ance. For their quarters at least Rs. 2 crores 
may kindly be allotted. 

Thank you. 
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SHRI K. S. RAMASWAMY (Madras); 

Sir, while participating in the discussion 
on the Appropriation (Railways) Bill, 
1964, 1 would like to congratulate the 
Ministry ol Railways for their 
achievements, for their excellent record of 
work during the last year and for 
presenting a Budget, full of promises for 
development, amenities and all that. The 
Railways can really be proud of their 
public sector undertakings like 
Chittaranjan and I.C.F. They have not 
only produced excellent locomotives and 
carriages, but the cost also has been 
reduced considerably. 

Sir, the Railway Ministry will ap-
preciate the suggestion for converting 
narrow gauge and metre gauge into broad 
gauge. The cost will be enormous and the 
time taken will also be great, but they 
have to begin it somewhere, and I suggest 
that the new lines that they take up should 
be constructed on broad gauge. Take for 
instance the Salem-Bangalore line. Work 
has just started and they can convert it 
into broad gauge at a small cost. Also if 
they convert this metre gauge line 
between Bangalore and Guntakkal there 
will be a broad gauge line straight from 
Bombay to Cochin through Salem. So that 
should be done. 

4 P.M. 

Secondly, I think there should be a 
broad gauge line from Pathankot to 
Tuticorin and Rameswaram. The Trichy 
to Tuticorin line should be con- 
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verted into broad gauge. So many people in 
the extreme North travel to Rameswaram and 
other holy places in the South and they find it 
difficult to travel by the narrow-gauge, and 
with the development of (he Tuticorin port I 
think the broad-gauge line will serve this 
hinterland better. 

I want to make another suggestion for a 
new line; the Satyamangalam-Chamrajnagar 
line should be taken up. It is forty miles or 
fifty miles, Or s°. and if the link is made, then 
there will be a direct link from Delhi to 
Cochin, and the three or four States —Madras, 
Kerala, Mysore and Andhra —all will be 
inter-connected. I think all the State 
Governments support this line and I hope it 
will be taken up soon. 

I would also suggest a new line in the 
South, between Salem and Coimbatore; that 
is, from Salem it can go through 
Gopichettipalayam and Satyamangalam to 
Mettupalayam and from Mettupalayam it can 
go to the Nilgiris. There are a large number of 
industries coming up on that ine, and if this is 
taken up, it will certainly create an industrial 
belt. Sir, as the time is short I want to make: 
one or two points only. 

Erode Junction is on the boundary of two 
districts and one HI Class bogie is attached to 
the Cochin Express. People find it difficult 
and even people from Salem come to that sta-
tion to catch the train—they find it difficult to 
get accommodation. So a mixed bogie should 
be attached to the Cochin Express* and 
another mixed bogie should be attached to the 
Blue Mountain Express. That wiH solve the 
problem to some extent. 

With this I conclude my speech. Thank you 
very much. 

SHRI SUDHIR GHOSH (West Bengal); 
Mr. Vice-Chairman, I wish to speak for less 
than five minutes and 1 am doing so to record 
my em- 

phatic protest against a decision—I 
think a very unfortunate decision— 
which the railway officials are about 
to take in one corner of my home 
State of West Bengal in the district 
of Purulia with regard to a small link 
of sixteen miles of railway between 
Purulia and Kotsilla on the Purulia- 
Ranchi section of the South-Eastern 
Railway. I am doing so, Mr. Vice- 
Chairman, because I have been inun 
dated with shoals of letters and tele 
grams during the last few days from 
the people of that area, who are affec 
ted by this unfortunate decision, and 
urge, me to take this matter up in Par 
liament and with the Railway Minister 
I have handed over to my good 
friend, Mr. H. C. Dasappa, some of 
these representations, and I am men 
tioning this briefly here because I 
have again got a lengthy letter from 
the President of the Purulia District 
Congress Committee, who has written 
to me and pointed out to me that, in 
my capacity as Chairman of the 
Purulia District Development 
Board, it is my business to try and bring this 
matter to the notice of the railway officials as 
sharply as possible. 

The direct railway link between Calcutta 
and Purulia was a broad gauge line and from 
Purulia to Ranchi it was a narrow gauge 
railway existing since 1908. In recent years, as 
part of the country's general development, 
which is welcome, a broad gauge line has been 
built from Chandrapura in the coal-fields to 
Ranchi over this Purulia-Ranchi narrow-gauge 
railway and from Ranchi I expeet it will go 
right down to Rourkela. Now, this Purulia-
Ranchi section, almost the whole of it, ig 
today converted into a broad gauge railway 
leaving out a little gap of sixteen miles 
between the town of Purulia and a little place 
called Kotsilla, where the broad guage line 
from Chandrapura meets this line, this little 
16-mile narrow gauge line between Kotsilla 
and Purulia, and for the benefit of the local 
passengers they have been running a little 
narrow gauge railway train twice a day or so, 
or somethrfig  like  that.  Now  the  argu- 
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officials is thai this 16-mile railway is making 
no pro--flt and therefore should be dismantled. 
I think this is an invalid argument. Why 
should a little section of 16 miles earn any 
profit? It is for the Railways to make profits as 
an overall job. Now, in that little place of 
Kotsilla there is a project to build a big in-
dustry, a cement piant, and if it is not 
connected with the district headquarters of 
Purulia, the industry will be affected, the 
development of the district wiH be affected 
and, in addition, the travelling public there, 
they will have no other means of travelling 
from Purulia to this interior of the district. The 
only reason why I am mentioning this is to 
point out to the railway officials that the 
logical thing would be to fill this gap of 16 
miles also with a broad gauge line. It does not 
cost a lot of money, because the highway is 
there, the stones are there, the sleepers are 
there, the narrow gauge line is there, and all 
you have to do is to get some second-hand 
broad gauge rails and place them on both the 
sides ot this narrow gauge line and thus 
convert these 16 miles of narrow gauge into 
broad gauge, and it should not cost them a 
very great deal  of money. 

Apart from other reasons, even for strategic 
reasons they may have to take a train suddenly 
from Ranchi to Calcutta because of the 
emergency in the North-East Frontier, and it 
may not be possible for them to take it 
through the other alternative route. For a 
variety of reasons and particularly in view of 
the very strong resentment that the local 
people feel about dismantling a public utility 
service, which they have enjoyed since the 
year 1908, I would urge them to take note of 
these sentiments and feelings of the people 
.ind not ride roughshod over them. 

While we congratu^te the Railways for their 
general overall performance and the very fine 
jobs they have done throughout India, we 
would ndvise them to be responsive to these 
little 

problems, which may be local, which may be 
small in size, but we should respect the 
sentiments and the feelings of the people in 
such matters. 

THE VICE-CHAIRMAN ISHHI AKBAR ALI 
KHAN) : fAre you anxious, Dr.  Sapru, to 
speak? 

SHRI P. N. SAPRU (Uttar Pradesh) :   Yes, 
Sir. 
THE       VICE-CHAIRMAN        (SHRI AKBAR 

ALI KHAN) :     All    rignt,    but after   three   
minutes   I   will   call   the :   Minister. 

SHRI P. N. SAPRU: Mr. Vice-Chairman, I 
would like to draw the attention of the House to 
the fact that there are four Railway Service 
Commissions located at four different centres. 
Now these four Service Commissions recruit 
staff for class HI and class IV services and the 
volume of work that they have to do ir given ; 
on page 51 of the Railway Board report. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHAHNAWAZ KHAN)": We recruit only for   
class   III. 
SHRI P.    N.    SAPRU:    Y°s.      Now J   

these  Commissions  have no statutory I   basis.     
My   suggestion   is   that      they should have  a 
statutory basis. 

My further suggestion is that these 
Commissions should also be invested with 
powers of advising on disciplinary matters, 
powers such as the Union Public Service 
Commission or the State Public Service 
Commissions enjoy. That is about all that I 
desire to say. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) :  Railway Minister. 

SHRI     DAHYABHAI     V.    PATEL: 
Like  the  Indian  Railways     Ministers are   
always  late. 

SHRI S. V. RAMASWAMY: Obviously, 
there is a good deal of chain-pulling. 
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Mr. Vice-Chairman, Sir, I listened With 
respectful attention to the speeches made by 
the hon. Members today and on the previous 
clay. It is gratifying to note that almost all the 
hon. Members who participated in the debate 
have appreciated the work of the Railways 
and had good words to say. I am sure these 
good wishes and good remarks passed by the 
hon. Members will be a matter of 
encouragement to the 12 lakhs of men who 
are intimately connected with the working of 
the Railways. 

Sir, while the appraisal has been uniform, 
the views expressed by the hon. Members on 
the various lopics were not uniform. For 
instance. Prof. Ruthanaswamy asked, "Why 
pay 5.75 per cent, to the General Revenues? 
Keep back something to improve the 
passenger amenities." Just now we heard 
another hon. Member, Mr. Patil, say, "Why 
are you working on a profit of only 6.2 per 
cent.? The minimum should be a return of 10 
per cent." The other day, hon. Shri Babubhai 
Chinai said, "Why did you raise the freight 
rates? Go on increasing the passenger fares." 
Other Members said, "You may increase the 
railway freight but can you not give some 
concessions in the railway fares?" Now, Mr. 
Patil here would say, "Look at the third class 
passengers. How they stand and go. It is a 
gruelling test. Abolish all first class and air 
conditioned compartments. Have only third 
class." Many hon. Members on the other side 
said, "Have more De luxe trains. Air 
conditioned compartments are good." So, Sir, 
I could multiply the conflicting views expres-
sed from the different sides of the House. But 
in this conflict of views, what is it that we 
should do and what is it that we can accept, 
sugge that would be beneficial to the people, 
to the Railways and for the administration as a 
whole? 

Sir, Mr. Patil was very vehement. He made 
out a very forceful casa on behalf of the third 
class passengers. He forcefully pleaded for 
the reduction of the salaries of Members of 
the 

ay Board. He said, "Look at What is their 
pay? Campare it to the incomes derived by 
people in the agricultural sector." Though in 
so many words he did not say that, but he 
said. "The railway men were being 
pampered", and more particularly he pointed 
out the Members of the Railway Board and 
other higher officials. He said that there have 
been no economies. In urging this point he 
said that we should associate with the Railway 
Board a non-official member. I could not 
follow the logic, the link between the two. 
Providing more amenities for the third class 
passengers, improving the comfort, improving 
the amenities for the u^ers, etc. is one thing. 
How this will be achieved by the association 
of a non-official member with the Railway 
Board I could not quite follow. Anyway. 

SHRI      SONUSING DHANSING 
PATIL: On a point of personal explanation. I 
want that the Railway Board be constituted of 
officials as well as non-officials so that they 
could formulate a policy which would be in 
the interest of the third class passengers. 

SHRI S. V. RAMASWAMY; Sir, I would 
respectfully submit that this idea of 
associating non-officials with the Board is not 
new. In the report of the Enquiry Committee 
of 1947 itself—the Kunzru Committee—this 
was suggested. A documentary study of the 
Railway Board, tracing its genesis, 
composition, etc., was prepared by the Lok 
Sabha Secretariat in 1957. It is explained 
therein how the recommendation of the 
Railway Enquiry Committee, 1947—
otherwise called the Kunzru Committee—for 
a controlling authority for the Railways, 
composed of non-officials—that part of the 
scheme which in effect my esteemed friend, 
Shri Patil, has been just now urging—was 
considered and ruled out by the Estimates 
Committee. 

Now, Sir, may I ask in all humility, who is 
the Minister and who are the Deputy   
Ministers?   Are   they   officials 
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or non-officials? We are, first of all, Members 
of Parliament, .elected representatives of the 
people. The Ministership comes later. We 
have also got executive authority. What more 
can be gained by associating somebody who is 
not a Minister who, as I submitted, is a non-
official? What exactly Shri Patil has got in 
mind is not very clear. That is why I asked 
about the function of these non-officials and 
whether it will be an executive authority or 
will it be only advisory. If it is only an ad-
visory assistance that is sought, then there are 
so many forums for giving advice, not one, 
two, three or four but so many, at different 
levels. For instance in Parliament itself we 
have got a Standing Committee of Members 
of Parliament. They meet often. I think there 
is a directive that we meet twice at least in the 
Session, when we discuss matters with the 
Members of the Board; the Minister sits in 
that Committee. Hon. Members put forward 
their different points of view.    Notes  are  
taken. 

SHRI SONUSING DHANSING PATIL: I 
did not say that they are drawing fabulous 
salaries. 

SHRI S. V. RAMASWAMY: You are at 
liberty to mention that also. Simply because a 
non-official will be appointed, will it change 
the policy? It is a far cry. The mere fact that a 
non-official will be appointed on the Board, 
will it change the policy on appointments and 
all that? 

Then, there are the consultative committees 
of the Members of Parliament for each of the 
eight zones. During Parliament Sessions these 
Committees meet at least twice in a year. 
Members come an^ represent this, that and the 
other. They give us their requirements. Then 
at the zonal level there are consultative 
committees. At the divisional, district level 
there are consultative committees. There is the 
National Railway Users' Consultative 
Committee on which 18 Members of 
Parliament    are    represented.    Then 

there are representatives of industries, 
agriculture and various special interests, in all 
about 50 to 54 hon. Members. They meet 
twice a year. Then there are the Catering Com-
mittee, Bookstall Committee, Time Table 
Committee and so on. So there are 
innumerable committees wherein non-officials 
are associated, to give us the benefit of their 
individual as well as collective wisdom, so 
that we can shape our policies in the light of 
the criticisms that they make, in the light of 
the suggestions that they put forward, so that 
all reasonable requirements, the needs of the 
people, the travelling public—the customers 
who use the Railways—may be met. Now, 
with all these facilities provided, it passes 
one's comprehension how the appointment of 
one—I do not know how many the hon. 
Member had in mind—non-official as a 
Member of the Board m an advisory capacity 
would help matters. I am sorry the case lacks 
substance. 

SHRI SONUSING DHANSING PATIL: 
Representing different interests, agriculture,  
industry, etc. 

SHRI S. V. RAMASWAMY: My friend, Mr. 
Patil, has been urging often the interests of 
agriculturists. I have my sympathies too with 
them because agriculturists are the backbone 
of the nation and the agricultural economy is 
the basis of our economy. There are Members 
representing special interests like agriculture. 
For instance, my friend himself comes from 
Bhusa-val. It is a banana growing area. The 
economy of that particular area depends on 
bananas. Does my friend know how many 
telegrams are received from that area or on its 
behalf by me and my colleague here as well as 
the Members of the Board with regard to the 
allotment of wagons? Is there any hesitation in 
meeting just demands? None at all. A telegram 
is received or telephonic or wireless message 
is received and immediately wagons are 
provided to see that the perishable 
commodities are moved. What more is    
necessary? How does 
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the membership on the Board help? It is the 
execution of the thing which matters, the 
needs of the people are of greater importance 
than matters of policy which will certainly 
also be dealt with by the Ministers. During 
Budget debates there are discussions and they 
are not limited to loca] matters. Policies are 
also discussed. Operational efficiency, 
finance, building up of co-operation of all the 
inlerests that are concerned—everything is 
discussed. Over and above all this every five 
years there is a Convention Committee which 
goes into the whole question of railway 
finances and decides upon certain policies. 
Thus there are so many ways by which the opi-
nion of the general public who are not mere 
officials can be obtained and the benefit of it 
can be availed of by the Ministry. Therefore, I 
do not see that there is any real case for 
associating any non-official member in the 
Board. The Board now consists of technical 
men, men eminent in their own fields. There is 
a Member (Staff), a Member (Mechanical), a 
Member (Engineering),   a  Member   
(Transportation). 

SHRI RAMPRASANNA RAY: Member 
(Finance). 

SHRI S. V. RAMASWAMY: Member 
(Finance) is there but he does not belong to 
the Railway Ministry only. 

SHRI RAMPRASANNA RAY : But he is  
an  ex-officio Member. 

SHRI S. V. RAMASWAMY: But he does not 
belong to the Railway cadre. He comes from the 
Finance Ministry generally. He is an auditor so 
to say, a person having control or guidance in 
the matter of Railway finance on behalf of the 
Finance Minister also. This is the position. The 
Railway Board Members are technical men, 
each in his own specialised subject and they 
collectively think over and decide upon the mat-
ters of day-to-day administration. Should there 
be any important policy matter, of course, the 
policy is laid down by the Minister, and the 
Board have to carry it out. The Minister con-
cerned also cannot do what he likes; he acts 
according to the wishes of the  j 
17   R.S.D.—6. 

Parliament and the Members of the 
Parliament who represent their views and of 
the people. 

Reference has been made to the fact that 
there has been a large expenditure  in   the  
Railway   Board   on higher officials.    I would 
like to submit that this is not correct. A refer-
ence  to   the  Book  of  Demands   will show, 
under Demand No.  1, that the aggregate  cost  
on account  of pay ol officers is consistently 
less every year than the aggregate cost on 
account of pay  of  establishment.       The  
Budget Estimate for 1964-65 on account of pay 
of gazetted istaff is Rs. 27'67    lalchs, against 
Rs. 33.01 lakhs for non-gazetted  staff.     It  is   
also   significant  that the gross expenditure 
under Demand No. 1, that is, on account of the 
Railway Board, which was Rs. 108.48 lakhs in   
1962-63   is   expected     to   be  only Rs.  107-
70 lakhs in the current year, according to the 
Revised Estimate, and Rs.  109-50 lakhs in the 
Budget Estimates for 1964-65. The increased 
dearness allowance    rates recently sanctioned 
are reflected  in the  small increase in the 
expenditure estimates of 1964-65.   The total 
number of gazetted officers in the Railway 
Board has remained stationary at the figure of 
201 in  the  last   three  years.     It  will  be 
appreciated  that,   in  a  total  Railway 
Revenue Working Expenses Budget of Rs.  
517  crores for     1964-65,    an  expenditure    
of only     Rs.  1-10    crores approximately on 
the top    executive-cum-Ministry is very small.   
It is also necessary to compare the cost of the 
Railway    Board's     establishment    of Rs. 
1.10 crores with the totsi cost, in 1962-63,  of  
all  staff on  Indian  Government Railways of 
Rs. 233 09 crores, of which gazetted staff 
accounted for only Rs. 6.10 crores. 

Far from being top-heavy, the top 
management is being run with a relatively 
small expenditure, which has been kept down 
in sp.te of the additional activities that have 
developed on this top executive on account of 
the emergency. About one crore out of Rs. 
517 crores is 1/517. That is the expenditure 
on the Railway Beard. 
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Also I might point out that it is not 

merely at the Board level but at the Zone 
level also the .figures are vary 
illuminating. Staff costs account for 
nearly 60 per cent, of the total working 
expenses of the Railways and it has been 
possible to keep down increases in staff 
strictly to what is required for the 
increased quantum of traffic year to year. 
The following figures may be of interest 
to the House: The number of open line 
staff on zonal railways per million train 
kilometres was 3,422 in the year 1946-47. 
I need not bother the House with the 
figures from year to year. I will only say 
that, in 1962-63, it came down to 2,883 
after progressive reduction. These statis-
tics reflect also the effect of introduction 
of incentive schemes in Railway 
workshops which have led to a large 
increase in production—nearly 40 per 
cent—with practically no increase in 
workshop staff strength in the last few 
years. 

One other point I would like to mention 
in connection with the expenditure on 
staff. From what my friend Shri Patil 
said, it looked as if the railway staff were 
drawing fabulous sums. Let me analyse 
the position. Actually, out of a total 
number of railway employees of 
12,12,045 only 5,311 belong to Class I 
and Class II gazetted ranks. Class III 
accounts for 4,88,765 and Class IV 
number 7,17,969. So in a vast 
organisation like this, spread throughout 
the length and breadth of India, Class I 
and Class II employees come to only 
5,311 and even the small increase in 
cadres during the past two or three years 
lias been caused by the necessity of hav-
ing large construction works and the new 
lines which have been taken up and the 
steady increase in traffic. Now, let us take 
the cost factor. Out of Rs. 233 crores paid 
as salaries and other expenditure on staff, 
what is the proportion of the cost of the 
Class 1 and Class II employees? Class IV 
take away Rs. 91 crores, Class HI Rs. 135 
crores, and Class I and Class II em-
ployees, who are supposed     to  carry 

away  the bulk—the fabulous salaries 
that my hon. friend alluded to   -    .   . 

SHRI SONUSING DHANSING 
PATIL: I have not used the word 
•'fabulous". 

SHRI S. V. RAMASWAMY: I took the 
sense because actually my hon. friend 
compared the incomes of the 
agriculturists and those of the railway 
employees and he referred to imbalance 
and so on. Of course there should be no 
imbalance, and there should not be 
certain sectors which are not paid as well 
as others. There should be parity of 
course as far as possible. But it would be 
wrong co contend that the salaries oi 
railway employees are very high, that the 
income taken away by Class I and Class 
II employees is very high. Actually the 
cost is only Rs. 6.1 crores out of a total of 
Rs. 233 crores. 

SHRI BAIRAGI DWIBEDI 
(Orissa):  What is the percentage    of the 
employees of these categories? 

SHRI S. V. RAMASWAMY: I have 
given separate figures, and also the total. 
It can easily be worked out: the 
percentage can easily be worked out. 

SHRI BAIRAGI DWIBEDY: The 
percentage of the employees of Class IV 
I want, 

SHRI S. V. RAMASWAMY; Out of a 
total of 12 lakhs, as many as 7 lakhs 
belong to Class IV, that means it is 7 out 
of 12. And Class III number 4,88,765 or 
roughly 5 lakhs. The position is that 
about 99.5 per cent, is accounted for by 
Class III and Class IV employees. A 
small percentage, less than even • 5 per 
cent, is accounted for by Class I and 
Class II employees. So, I would 
respectfully submit that the Railways are 
managing their finances very well and 
husbanding their resources in a careful 
manner and there is no wastage on 
account of the cost of staff. 

Now, I should like to answer a few 
other points that were raised dur-ng the   
debate.    One  hon.  Member   said 
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that departmental catering was bad, that it 
should be given up that catering should be 
handed over to privats contractors. Let me 
give the House a few figures. The intention of 
introducing this departmental catering is well-
known. At one stage it was all done by private 
contractors and there were enormous 
complaints. The Special Catering Committee 
was appointed. It went into the question and 
also perscribed certain menus and the modes 
of preparation and so on. In order to set up a 
comparable high standard for the private 
contractor to follow, this departmental 
catering was introduced. After all, it is not as if 
this departmental catering covers all sections 
of the Railways. At present departmental 
catering is done at 95 important stations and on 
24 pairs of trains. 4,865 private contractors are 
providing catering and vending services at 
2,458 stations and on 27 pairs of trains. We 
are constantly endeavouring to improve the 
services provided at these departmentally run 
catering units. It is not as if this departmental 
catering is bad everywhere. It is not so. Kindly 
come to Victoria Terminus. There the sales 
come to as much as Rs. 7.000 or Rs. 8,000 per 
day and sometimes during the races, the sales 
come to even Rs. 10,000. There it is very 
popular. There are certain other sections also 
like tbat where this departmental catering is 
being patronised. Even at Bombay Central 
station they have got sales of about Rs. 5,000. 
So it is not as if departmental catering i;; bad 
everywhere. I know mY esteemed colleague 
Shri Shah Nawaz Khan has been worried 
about this aspect of service and he has been 
going round, shaking up the people, gingering 
them up. But human ingenuity is such that the 
people aire finding ways and means of not 
doing the correct thing. Therefore, we have 
got to be continuously vigilant. My hon. friend 
Shri Patta-biraman says that departmental 
catering should be ended. It is a counsel of 
despair. We cannot end it till we have tried all 
possible measures for mending it.   We are at 
it. We are try- 

ing to mend it. We are constantly at it. But the 
House will appreciate the varying tastes and 
habits of passengers who travel on our 
Railways. 

SHRI JOSEPH MATHEN: But we had the 
same taste when it was started on the Grand 
Truk Express, some 4 or 5 years back. The 
same tastes remain with us, but the quality 
has gone down. 

SHRI S. V. RAMASWAMY: We shall 
certainly take note. We are really worried 
about the whole matter. But with such varying 
tastes and habits of passengers, the House will 
appreciate that it is not easy to give satis-
faction to everybody. Also, the rendering of 
satisfactory service, particularly in dinning 
cars, is a matter of serious practical difficulty 
on account of restricted space available in 
such dining cars, both in the sitting portion 
and in the kitchens, vis-a-vis the great demand 
for meals from such dining cars The third 
class passenger also now has the right to sit 
and have his meals there and the number of 
such passengers is much larger than the first 
and second class passengers. Of course, we 
are trying to effect improvements and we are 
designing a bigger type of dining car to enable 
better service to be rendered. We hope to  put  
it  in'to  service  shortly. 

With regard to improvements in the 
passenger service. Shri Shah Nawa-Khan 
indicated what we propose to do in the 
direction of increase in the number of trains, 
extension of services, strengthening of the 
existing arrangements and so on. I need not 
travel over the whole ground again. I may 
mention, however, that in addition to 125 
broad gauge two-tier coaches already 
completed in the current Plan, 75 partial 
three-tier coaches wiH be put into servic e in 
1964-65; that is  about broad  g&agi 

DR. A SUBBA RAO (Keraia): What is this 
"partial three-tier each"? 
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SHRI S. V. RAMASWAMY: That is the 
sleeping-cum-sitting coach. 

I am coming to another point. Similarly, in 
addition to 107 metre gauge sleeper coaches 
turned out already in the current Plan, we 
hope to get another IOO two-tier coaches in 
the coming year. Moreover, for the metre 
gauge we have designed 50 new type of metre 
gauge sleeper coaches. You may remember 
the criticism that the length of the berths was 
only 5 feet and so when sleeping the 
passenger's legs dangled over the end. That 
defect will not be there in these new coaches 
where the berths will be longer. They will be 
6 feet 2 inches long. There is the corridor and 
there is a single seat on one side in the 
existing design. In order to get over this 
difficulty, in the new 50 coaches, this single 
seat is dispensed with and the berths are 
longer and so I suppose it will suffice for the 
passengers and their legs will no longer 
dangle. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : For you much less would suffice. 

SHRI S. V. RAMASWAMY; Instead of the 
old 5 feet, the sleeper upper berths will now 
be 6 feet 2 inches long. As regard the Janata 
Expresses it has been suggested by hon. Mem-
bers that there should be more Janata Express 
trains run. The position is like this. The 
number of Deluxe trains which are run at 
present is only 6 each way per week as against 
49 Janta Expresses each way on the broad 
gauge and 21 Janta Expresses each way on the 
metre gauge per week. The policy of the 
Government is to introduce these Janta Ex-
press trains on all the long-distance routes. 
This policy is being gradually implemented. 
But some of the routes on which Janata 
Expresses are not at present available, are 
running to saturation capacity, and it is not yet 
feasible to introduce Janata trains on these 
routes until such time requisite line   capacity     
becomes      available. 

Works to increase line capacity, such as the 
electrification of Igatpuri-Bhusaval and 
Howrah-Khargpur sections, are in hand and 
when completed, it will be possible to in-
troduce more Janata Expresses on some of the 
major trunk routes where they are not running 
at present. It has not been found possible to 
convert existing trains on these routes into 
Janata Expresses by eliminating upper class 
accommodation on such trains, as upper class 
traffic on these trains is too heavy to be 
cleared by the remaining train- on the sections. 
I hope, by and by, we will be able to meet the 
situation by introducing more and more of 
these sleeper coaches and also more and more 
integral coaches. I may mention that we have 
already taken in hand manufacture of some 
metre gauge integral coaches also. Hitherto we 
have had only broad gauge integral coaches. 
Now, for the metre gauge also we wiH have 
integral coaches which will be helpful in 
adding to the seating capacity. 

SHRI RAMPRASANNA RAY: What about  
second  class  sleepers? 

SHRI S. V. RAMASWAMY: I think my 
esteemed colleague Shri Shah Nawaz Khan 
has covered it, that was also introduced 
recently. 

SHRI M. RUTHNASWAMY: (Madras) :  
What is an integral coach? 

SHRI S. V. RAMASWAMY: These integral 
coaches are non-telescopic. Even in the event 
of an accident, the whole coach does not get 
crushed. It is bent. Only the end is crushed, 
not the body. The body and the under-frame 
take the entire load. So, f?ven in case of an 
accident, the passengers will generally be safe 
because the impact is taken by the entire 
tubular structure of the coach shell. That vas 
the purpose for which the manufacture of 
these integral coaches was started. The 
underframes are well-knit with the body. 

There are one or two other points which I 
would like to deal. My hon. 
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friend, Shri Surjit Singh Atwal, referred to 
coal loading. These coal natters have been 
looked into. The coal owners 'have 
represented several times against shortage of 
the time allowed and we are examining these 
provisions. We have allowed some 
concessions. Formerly, we used to give five 
hours only for loading up to twenty wagons 
and ten hours when it is beyond twenty 
wagons. We have revised it now and we have 
introduced another slab in order to help the 
coal nine owners who come in between ten 
and twenty. This is new slab, Sir. From one to 
ten, five hours; from eleven to nineteen, seven 
hours andl twenty and over ten hours as usual. 
This will go a long way to help the coal mine 
owners to load with greater case. Unloading 
time has been extended and a new slab has 
been introduced and for the slab eleven to 
nineteen, eight hours time has been given. 
This should satisfy the coal industry 
considerably. 

Sir, the other point that we are thinking of 
is with regard to the loading of BOX wagons 
with reference to which also we have received 
some complaints. We have set up twenty-one 
weighbridges of varying capacity from ninety 
to two hundred tcnnes so that there may not 
be any complaint with regard to loading. It 
has been estimated that for cent per cent 
weighment of BOX wagons loaded with coal, 
it would be necessary for the Railways to 
instal another twentyfour hundred tonne 
weighbridges, in the different coalfields. We 
have already placed orders for these weigh-
bridges which will be installed as early as 
possible. This also will go a long way to help 
the colleries to load the correct weight and 
give no reasonable ground for complaint. 

My hon. friend, Mr. Atwal, mentioned 
electrification. He said that there was a gap 
between Burdwan and Howrah. Sir, let me go 
int 3 the history of this. Originally all these 
electrification schemes were started on the 
D.C.  system. There  was  D.C. 

in the Calcutta area, D.C. in the Bombay area 
and D.C. in the Madras area. Calcuta "Was 
having three thousand, and Bombay and 
Madras were having fifteen hundred volts 
D.C. That was the situation when owing to 
technological developments, it was found that 
A.C. 25 Kv. gave better performance. We 
waited for some time and studied the results in 
foreign countries and then the Ministry took 
the decision that thereafter the standard 
electrification should be 25 Kv. A.C. because 
of economy in current consumption, economy 
in the consumption of materials, sub-stations 
and so on. Once this decision has been taken, 
you cannot leave one gap between Burdwan 
and Howrah having the D.C. system. From 
Burdwan to Mughalsa-rai and beyond, right 
up to Kanpur, it is going to be A.C. and you 
cannot have D.C. only between Burdwan and 
Howrah. How is it convenient? We have to 
have one set of locomotives there and another 
set to change over the engines "to another 
system of traction at Burdwan. There will be 
no continuity. Therefore, it is that we decided 
that this line should be converted so that from 
Kanpur down to Howrah and vice versa there 
may be one system of traction, namely 25 KY. 
A.C. 

SHRI SURJIT SINGH ATWAL: My point 
is this: Why was it not possible to put 
between Howrah and Burdwan 25 Kv. A.C. 
instead of D.C. current? Why was not the 
A.C. system resorted to at that time? Why 
was no proper   planning   undertaken   then? 

SHRI S. V. RAMASWAMY: Sir, this was 
taken up some fifteen years ago when A.C. 
had not been proved even in other countries. 

SHRI SURJIT SINGH ATWAL: No. Sir. 

SHRI S. V. RAMASWAMY: I do not know 
the exact date but it is ten or fifteen years old 
now'. This 25 Kv. A.C. is a later 
development, all within five to seven years. 
We could not anticipate    this.      We had our    
own, 
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doubts whether A.C. or D.C. should be used. 
We studied the matter and then we came to 
the conclusion that 25 Kv. A.C. should be 
used. Similarly in Madras we have 1500 
Volts D.C. between Madras Beach and Tam-
baram. 

SHRI SURJIT SINGH ATWAL: It was 
done not fifteen years ago but only ten years 
ago and" ten years ago all the Western 
countries had A.C. Why was not that system 
adopted here? 

SHRI S. V. RAMASWAMY; This A. C. 
system was perfected only comparatively 
recently and even the railways in other 
countries have not all changed over to A.C. 
yet, even though they are feeling that that is 
the thing to be adopted. Some of them also 
went in for D.C. even until seven or eight 
years ago. Till a thing is proved to be better 
we cannot put our foot into it and get into 
deep waters. It has been proved now and we 
are now changing over. That is the very rea-
son why we are converting into A.C. the D.C. 
system from Egmore to Tambaram. 

There are certain matters—I see Mr. 
Dahyabhai Patel is going away. 

SHRI DAHYABHAI V. PATEL: I will 
come in a minute. 

SHRI S. V. RAMASWAMY: My friend 
raised certain issues with regard to the 
Tarapore line. He said that certain sums had 
been given definitely for the purpose of laying 
the Tarapore line from Bhavnagar, the Rail-
way Ministry has not done anything and that 
it is putting up all sorts of excuses. Sir, the 
fact of the matter is that certain funds were 
given by the ex-States to the Central Govern-
ment at the time of merger for extension and 
development of the railway system within 
Saurashtra. It is true, but then he said that 
these sums were 

not utilised there but elsewhere. Tte position 
is that the reserves taken over by the 
Government of India pertaining to the ex-
Saurashtra State Railways as a result of 
Federal Financial Integration from 1st April 
1950 amounted to Rs. 1.47 crores of which 
the portion that accrued from the ex-
Bhavnagar State Railway was Rs. 74 lakhs. 
Against this sum of Rs. 1.47 crores, taken 
over from the ex-State Railways in Saurashtra 
an amount of Rs. 3.21 crores has been spent 
on various improvements within Saurashtra 
itself up to the end of 1956-57. It is, therefore, 
not aorrect to say that the funds which had 
been taken over from the Saurashtra Railways 
have been utilised elsewhere. My hon. friend 
mentioned about Jhund-Kandla. 

SHRI DAHYABHAI V. PATEL: ,1 did not 
say that the funds taken over from the ex-
Saurashtra State Railways had been spent 
elsewhere. I isaid that the funds paid by the 
Baroda Maharaja's Government for connect-
ing Bhavnagar has been utilised elsewhere 
which is immoral and wrong. 

SHRI S. V. RAMASWAMY: Sir, I submit 
that the sum received was only Rs. 74 lakhs 
from the ex-Bhavnagar State and the 
estimated cost of this Bhavnagar-Tarapore 
line is Rs. 10 crores. 

SHRI DAHYABHAI V. PATEL: But why 
did the Railways agree to it then? 

SHRI S. V. RAMASWAMY: I do not know 
where and how a line can be laid, line costing 
Rs. 10 crores with Rs. 74 lakhs. Whatever it 
is, Sir, we are examining each case on merits. 

SHRI DAHYABHAI V. PATEL: Are you 
getting anything from where you have laid 
new lines? Have you got  something? 

SHRI S. V. RAMASWAMY: We examined 
the matter. The return was very little and there 
was no financial justification for it. 
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Sir, my friend, Mr. Jethalal Joshi, and 
earlier Mr. Chavda and Mr. Patel and other 
Members hailing from Saurashtra and Gujarat 
mentioned about the Jhund-Kandla line. There 
seems to be difference even amongst the top 
ranking leaders of the Swatantra Party itself 
with regard to this. In the other House, one 
hon. Member who is a top leader of the 
Swatantra Party, appeared to be in favour of 
the line being extended up to Rajkot. My hon. 
friend, Mr. Dahyabhai Patel, says that it 
should be like this. Possibly the hon. Member 
who mentioned about Rajkot hails from 
Rajkot. Perhaps  that was a local interest. 

SHRI DAHYABHAI V. PATIL: Hailed 
into Parliament from Rajkot. He hails from 
Bombay. 

SHRI S. V. RAMASWAMY: The point is 
that even the top leaders of the Swatantra 
Party themselves have difference of opinion. 
This shows that there is a case to be  studied. 

SHRI DAHYABHAI V. PATIL: The hon. 
Minister is just finding out a pretext to delay 
matters. Sir, this line was planned at the time 
when Kandla Port was planned and it should 
have been taken up straightway. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI    KHAN):     That      is 
true,  Mr.  Dahyabhai,    but he  is  explaining 
his difficulties. 

SHRI DAHYABHAI V. PATEL: He is 
taking shelter under the differences of other 
people which is no argument. 

SHRI S. V. RAMASWAMY: Even amongst 
the top leaders of the Swatantra Party, there is 
difference of opinion. Is it not natural to 
expect that there may be difference, conflict-
ing interests in other quarters also? It is, 
therefore, neeessary, Sir, that we should bring 
an impartial mind to bear upon this, study this 
question, the pros and cons, take all the views 
of the hon. Members into consideration and 
then arrive at a just and proper decision. 

THE VICE-CHAIRMAN (SHRI 
AKBAR   ALI  KHAN) : The  point   is 
that they are very anxious that you should 
arrive at a decision as early as possible. 

SHRI DAHYABHAI V. PATEL: It is ten 
years now. 

SHRI S. V. RAMASWAMY: I assure the 
House, Sir, that it is the intention of the 
Railway Ministry to arrive at a decision as 
early as possible. 

SHRI DAHYABHAI V. PATEL: After 
fifteen years, you are telling this. The work in 
connection with the Kandla Port was taken up 
fifteen years  ago. 

SHRI J. H. JOSHI; May I say a word? There 
is no dispute about the Kandla-Malia link. 
That is common between both alignments. I 
would request you to commence it from. Kan-
dla. 

SHRI S. V. RAMASWAMY: My friend, 
Mr. Joshi, has thrown out a very good idea. 
His contention is, whether you choose this 
alignment or that alignment, what is common 
to both is the section between Kandla and 
Malia and you please start with that. That is a 
point which is worthy of consideration. 

SHRI DAHYABHAI V. PATEL: He says it 
is worthy of consideration. He does not agree 
to that even. 

THE VICE-CHAIRMAN ( SHRI AKBAR ALI 
KHAN) : Please go on. 

SHRI ~ S. ' ~ V. '" RAMASWAMY: My 
friend from Kerala, Mr. Mathen, mentioned 
certain difficulties with regard to attaching a 
coach direct to Cochin. There was a question 
today and my esteemed colleague, Mr. Shah 
Nawaz Khan, mentioned the difficulties about 
that line. The real difficulty is there is 
accommodation for only one more coach and 
that has been given to Bangalore. That is not 
the real reason. This coach also could be 
attached instead of that. The real diffi- 
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Madras. My friend suggested: Why not attach 
it to the Link Express? As a matter of fact, I 
studied the matter and I examined my officers 
also on this point: Why not attach it to the 
Link Express? It could be attached, but how to 
bring that coach back on the return journey? 
On the return journey there is a difficulty. 
There is no proper train by which it can be 
brought back. 

SHRI JOSEPH MATHEN: The very same 
Link Express could bring back the coach. 

SHRI     S.       V.       RAMASWAMY: My 
friend knows that  tha Link Express reaches 
Madras Central at 19.30 hours. By that time 
the G.T. Express and the Southern Express 
would have all left. Will my friend remain 
there for another day? That is the difficulty. 
The solution for this is we are doubling that 
section from Jalarpet to Erode.   As soon as 
that is over, it is proposed to  introduce    a  
train between Trichinopoly   and   Bangalore,    
taking away certain of the coaches which are 
now attached to the other mails and thus 
creating capacity in the Mangalore  or  
Malabar Express to take  on more.    That I  
am  afraid     will take about six  months'    
time    or a  little more.  I  would  humbly     
request  my friends from the South to kindly 
bear with us for a few more months.    In the 
meantime we are making certain provisions.  
To give relief to  through passengers  from  
Delhi   Junction   and New Delhi to stations 
west of Poda-nur and Coimbatore, it is 
proposed to allot the following quotas by the 
Madras-Cochin      Express   and       Madras-
Mangalore Mail :— 

Madras-Cochin Express to stations on 
the Shoranur-Cochin Harbour 
Terminus section (Shoranur 
excluded) 2 first class berths and 3 
third class sleeper berths. 

Madras-Mangalore Mail to stations on    
the      Fodanur-Mangalore  I 

section—2 first class berths and 3 
third class sleeper berths. 

These quotas will be controlled by the 
Northern Railway. Fixation of quotas in the 
return direction is under examination. That 
will be done by the Southern Railway. 
Therefore, I humbly submit again to hon. 
Members from the South, who feel so upset 
over this, that they may kindly bear with us 
for a few months more, after which we shall 
certainly give the coaches. 

SHRI JOSEPH MATHEN: What about 
Bombay to Cochin? 

SHRI      S.       V.       RAMASWAMY: With 
regard to that there has    been a  representation  
from  Bombay.    We have examined it. We 
were examining a  proposal   to   provide   an   
additional train between Jalarpet and Erode.  It 
is that  section which  is  difficult.    It comes to 
Arkonam and it 'has got to be  taken  to  Jalarpet   
and   linked   on and  taken  further  South.  That  
train will be coming, as I said, in about six 
months'  time Or  a little  more.  Even the 
feasibility  of increasing the load on the GT 
Express is under examination.     We   are   
making    experiments with engines to be run 
not merely en coal,  but simultaneously with  oil 
firing.   This   pushes   up   steam   a   little more 
and increases the capacity of the engine to haul 
more coaches. Our tests have proved to be 
successful. If that is so,  it will be possible to 
add one or   two   more   coaches.   The   
through coach facilities between Bombay and 
Cochin,   which   consist   of   1   two-tier 
sleeper coach daily and an FT thrice a week, 
have been found to be inadequate and the 
feasibility of augmenting these facilities is also 
under examination.    I may tell my hon. friend 
that I have been insisting on strengthening the 
Bombay-Madras  Mail  by one more coach at 
least to provide increased   facilities   for   
people   coming from  Bombay   and  moving    
towards Cochin. The Railways expressed some 
difficulties  about  the  gradient  in  the section 
between Renigunta  and Cud- 
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dappah. They said a banker should be used. If 
a banker is used than an additional coach can 
be attached. That is being done. I am sure 
hereafter from 1st April there will be less of 
pressure and more of comfort for these 
Keralities who move from Bombay to Kerala. 

One hon. Member, Mr. Kumaran, raised an 
interesting point about technical education to 
be given to railway-men. It gives me an 
opportunity to tell the House what facilities 
we are providing for railwaymen in the matter 
of education generally. As you are well aware, 
education is a State subject. Nevertheless, we 
have provided the following facilities. 

THE VICE-CHAIRMAN (SHRI 
AKBAR  ALI  KHAN): They    want 
more. 

SHRI       S.      V.      RAMASWAMY: They 
also want technical education. I am going to tell 
you that we are giving  facilities  for  technical   
education also.    We  are running    715    
schools, which number includes 2 intermediate 
colleges,   36  higher    secondary    high 
schools, 25 middle and 652     primary schools 
at different places.   Not merely that.  We  give  
assistance to  non-railway  schools.  I forgot to  
mention that our total education bill comes to 
Rs. 80 lakhs per annum.   This is the amount 
that we have been spending year after year on 
the general education of the children of railway 
employees.   We   give   assistance    to  non-
railway schools also. We have given grants-in-
aid amounting to Rs.  72,000 per  year.    In   
addition,   grants  totalling Rs.  1.6  lakhs were 
given    from the Staff Benefit Fund. The total 
aid thus is Rs. 2.32  lakhs.  We also give on low 
rent or on a nominal rent buildings so that 
people in railway colonies may run schools. 
These  are the facilities that have been given. I 
will come   to     subsidised  hostels   a  little 
later. 

Assistance for education is also given  | to  
railway  employees,  both  class  III 
17 RSL>—7. 

and class IV drawing a pay up to Rs. 349 per 
month, who have to !=end their children away 
from their place of duty for receiving 
education. They receive a flat rate of Rs. 10 
and Rs. 15 for primary and secondary classes, 
subject to a maximum of Rs. 60 . 

Now I come to scholarships for technical 
education. To afford further relief to railway 
employees in the matter of education of their 
children, 1,000 scholarships varying from Rs. 
15 to Rs. 70 per month are awarded every year 
to the children of railway employees from the 
Staff Benefit Fund in addition to the 
scholarships continuing from the preceding 
years, for prosecution of technical education. 
The scheme was introduced in 1956-57 and the 
facility is admissible to railway employees 
whose pay does not exceed Rs. 425 per month. 
In 1962-63 there were 2.644 scholarships 
involving Rs. 9.5 lakhs. The Staff Benefit 
Fund, as the House is aware, is financed by the 
Railways. An annual contribution of Rs. 4.50 
per head of non-gazetted staff is made to the 
Fund from Railway Revenues. The education 
of the staff and their children is partly met 
from out of this fund. A sum of Rs. 6.3 lakhs 
was spent in this respect in 1962-63. 

Now, with regard to technical education, the 
interesting facts are: There are on the whole of 
Indian Railways 48 training schools.    The total 
annual capacity in all these railway schools is 
25,329  There are 37 Basic Training Centres 
which have  a total  capacity for 3,923  students.  
Besides these,  we have provision at the C.L.W. 
for 500 students,  at the D.L.W. for 138    stu-
dents,  and at the  I.C.F. for 230  students.    We   
are   thinking   of  starting an Electrical Loco 
Training School at Asansol.    We  will  provide  
for  some more there. Then at a higher level we 
have got the Staff College for officers at Baroda 
and then the advanced Permanent Way  School   
at  Poona.  Then the Signal Engineering and 
Telecommunication School is at Secundcrabad. 
These  institutions  are  all there.  The funds are 
available, and there are the scholarships.   All  
these  are  available 
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[Shri S. V. Ramaswamy.] for giving a 
technical bias to the employees and the 
children of the railway employees. 

5 P.M. 

Before I take up the question of subsidised 
hostels, I might also mention that the scheme 
of vocational training centres aims at 
imparting technical training to unskilled and 
semi-skilled workers during their off-duty 
hours with a view to improving their prospects 
of promotion to higher grades. This scheme 
also provides for imparting vocational training 
to the children of railway employees and 
infusing in them a bias for technical jobs. 

SHRI M. RUTHNASWAMY: What is the 
total number of such unskilled people who are 
getting technical training? 

SHRI S. V. RAMASWAMY: I have given 
you the seating capacity in those various 
schools. That comes to about 25,000. Apart 
from that, regarding basic training, it comes 
to about 4,000. In all about 30,000 seats are 
there in various parts of the country, 

SHRI M. RUTHNASWAMY: Do they 
include unskilled workers? 

SHRI S. V. RAMASWAMY: Unskilled 
workers get night schools, vocational training 
sehools. I have not got those figures with me, 
but I shall be able to furnish them to the hon. 
Member. 

With regard to the subsidised hostels, as 
the House is aware, we have got 12 subsidised 
hostels with a total targeted capacity of about 
1400 and present capacity of about 600. Some 
of these hostels are full. Others are not so full 
and there are some vacancies. In the 
subsidised hostels we give special benefit to 
the children of railway employees. To 
mitigate the difficulties of the railway 
employees who have to send their children 
away 

from the headquarters for the purpose of 
education, 12 subsidised hostels have been set 
up in major linguistic areas served by different 
Railways. The Subsidised Hostel Scheme is 
an alternative to the assistance admissible to 
the children of railway employees, and under 
this scheme only boarding charges are 
subsidised and not the tuition fees, and this 
facility is available to both Class IU and IV 
employees whose pay does not exceed Rs, 349 
per month. The boarding charges payable by 
the railway employees range between Rs. 7.50 
and Rs. 20.00 per month according to the pay 
of the employee, and the remaining 
expenditure is borne by the railway revenues. 

SHRI DAYALDAS KURRE: May I know 
what the places are where those are available? 

SHRI S. V. RAMASWAMY: Secundcrabad, 
Poona, Patna, Lucknow, Muzaffarpur, 
Trichinopoly, Mysore, Olavakkot, Kharagpur, 
Cuttack, Anand and Ajmer. The Pay Com-
mission also had a very good word to say 
about our system of education and the 
schemes that we have introduced. They had a 
good word about these subsidised hostels and 
they commended these for the other Central 
Government services also. I need not read that 
which is in pages 480 and 481 of the 
Commission's report. 

THE      VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): The scope oi technical 
education should be extended. 

SHRI S. V. RAMASWAMY: We should 
take that also into consideration. 

Then one of the points that the hon. 
Members mentioned was about the 
grainshops. Some hon. Members suggested 
that instead of giving them D.A. we might 
give them the necessities of life through the 
fair price shops. Some of them perhaps con-
fused the fair price shops with the grainshops. 
The grainshops has got a history of its own.    
There were cer- 
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tain grainshops during the war whicn 
continued. 

AN. HON. MEMBER: Fair price shops. 

SHE. S. V. RAMASWAMY: They were 
called grainshops. Those that are run by the 
State Governments are called fair price shops. 
These are called grainshops. It may be 
recalled that the 1948 Grainshop Enquiry 
Coinmit-tee, on which there were two hon. 
Members of the Constituent Assembly 
including Shri Khandubhai Desai did not 
favour the continuance of the Grainshop 
Organisation on the Indian Railways. The 
Indian Railway Enquiry Committee, 1947, 
and the Railway Corruption Enquiry 
Committee, 1954, did not also favour the 
Grain-shop Organisation. The Public Ac-
counts Committee in their first report 
published in 1962, while commenting on the 
Railways' accounts for 1960-61, 
recommended that running even the reduced 
Grainshop Organisation serving some 4,000 
old persons on four Railways, was not 
economical, and desired that efforts should be 
made to persuade these persons to give up the 
grainshop benefits and come over to uniform 
scales of pay. The matter has thus been 
carefully reviewed at different levels, and it 
has not been considered desirable to again start 
grainshops and supply foodgrains at 
subsidised rates. 

Even though State Governmens will assist 
in the establishment of fair price shops, the 
Railway Board have also taken measures on 
their own to afford whatever relief is possible 
to enable railway servants to get their require-
ments of essential commodities at reasonable 
rates. The railway administrations have been 
asked to help the existing railwaymen's 
consumer cooperative stores in getting fair 
price shops opened, wherever possible, and to 
extend every possible assistance. 
(Interruption.) 

SHRIMATI TARA RAMCHANDRA 
SATHE (Maharashtra): Are, we going to 
increase the   dearness   allowance? 

SHRI S. V. RAMASWAMY: We shall have 
to follow the general pattern for all Central 
Government employees. Whatever may be 
decided elsewhere will have to     apply 
Railways     also. 

Shrimati Ammanna Raja mentioned one 
difficulty. The distance between Bombay and 
Hyderabad is 495 miles, Now we have fixed 
the limit at 500 miles for travel in a third class 
three-tier sleeper without extra charge. It is 
just short by five miles. I think she pleaded a 
good cause. As a special case we shall extend 
this facility to Hyderabad. 

One more point and I have done. Hon. 
Members mentioned about efficiency and 
critised that the Railways were not so 
efficient. Some hon. Member mentioned that 
they were not so efficient as was made out to 
be. I will   just give these facts and figures. 

On broad gauge there has been intensive 
use of track, locomotives, wagons and rolling 
stock. On broad gauge the equivalent of 20 
W.G. locomotives in 1962-63 provided 
traction for the same quantum of traffic as 
hauled by the equivalent of 25 W.G. 
locomotives in 1950-51, the corresponding 
figures for metre gauge ar© 43 Y.Gs. in 1952-
63 as against 65 Y.Gs in 1950-51 summing 
up, the actual reduction achieved during the 
twelve years is approximately tha equivalent 
of about 5 W.G. and 22 Y.G. locomotives and 
409 broad gauge and 661 metre gauge wagons 
of standard capacity for each million tonne 
kilometres of traffi per day. The computation 
of saving in capital investment from this of 
Rs. 280 crores is quite realistic. Sir, it must be 
remembered that the traffic density on the 
Indian Railways is higher than on the 
Canadian Railways, the British Railways, the 
U.S. Class I Railroads, the Italian State 
Railways, the French National Railways and 
the German Federal Railways. Sir, I will 
conclude with quoting this last passage. The 
Coal Transport Study team of the World Bank 
has submitted an interim Report and I will 
read out only one small paragraph. 
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THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : They have paid compliments to you. 

SHRI S. V. RAMASWAMY: It has been 
placed on the Table of the Sabha. 

THE     VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN):  YOU can read   it out. 

SHRI S. V. RAMASWAMY: They say; 

"This general comparison of the 
operating performance of the Indian 
Railways with those of other countries leads 
to the conclusion that the performance of 
the Indian Railways is a creditable one, 
especially in the light of the conditions 
under which operations are conducted. 
Traffic is exceptionally heavy, line capacity 
intensively used, signalling and types of 
motive power and wagons are antiquated by 
modern standards." 

(Interruptions.) 

You will kindly hear this also the 
concluding portion.     Please hear this. 

"Nevertheless, the operating per-
formance compares very well those of 
other more highly developed countries, 
indicating that the managements are to be 
commended in this respect." 

Sir, this credit goes to all railway-men. 
(Several hon. Members rose.) 

THE     VICE-CHAIRMAN: (SHRI 
AKBAR ALI KHAN); I think the Railway 
Minister made it clear in the beginning that 
you will get answers for the points that have 
not been specifically answered now, in due 
course. Is it not so, Mr. Ramaswamy? You 
will reply to them on the specific points on 
which you have not now repliad. 

SHRI S. V. RAMASWAMY; Yes, Sir. 

SHRI J. H. JOSHI: May I know whether the 
estimate of the Jhund-Kandlt 

is Rs. 8 crores or it has   risen to Rs. 14 crores 
during these three hours? 

AN. HON. MEMBER:    Three   years. 

SHRI J. H. JOSHI; Three hours. 

THE     VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : That you consider and 
say. 

SHRI S. V. RAMASWAMY: The cost does 
not increase by hours. 

 

THE VICE-CHAIRMAN: (SHRI AKBAR ALI 
KHAN) : What about Manipur? 

SHRI S. V. RAMASWAMY: I will give a 
general answer for all the several requests 
made for new lines, conversions and so on 
and so forth. All the moneys are committed so 
far as the Third Five Year Plan is concern. ed. 
Unless there is an emergency like the one that 
has arisen necessitating new line 
constructions, new lines are not ordered. The 
Planning Commission and the Ministry are 
requesting the several State Governments to 
send their proposals; then they will be dis-
cussed and finally decided upon in the context 
of the overall availability of resources. 

THE      VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN):  He has said it. 
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THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : And Manipur will be given due 
consideration? 

SHRI S. V. RAMASWAMY: Yes, Sir. 

THE     VICE-CHAIRMAN: (SHRI 
AKE U> ALI KHAN) :   The question is: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of India for the 
service of the financial year 1964-65 for 
the purposes of Railways, as passed by the 
Lok Sabha, be taken into consideration.". 

The motion was adopted 
THE      VICE-CHAIRMAN (SHRI 

AKBAR ALI KHAN) : We shall now take up the 
clause by clause consideration of the BUI. 

Clauses 2 ami   3 and   the   Schedule were 
added to the Bill 

Clause 1, the Enacting   Formula and the 
Title were added to the Bill. 

SHRI S. V. RAMASWAMY: Sir, I move; 

"That the Bill be returned." 

The question was put and the motion woe 
adopted. 

THE VICE-CHAIRMAN: (SHRI AKBAR ALI 
KHAN): The House stands adjourned till 11.00 
A.M. tomorrow. 

The House then adjourned at 
sixteen minutes past five of clock 
till eleven of the clock on Tuesday, 
the 10th March 1964. 
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